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Mr. Chairman!]

Under the guidance of Parliament, we have
laboured for the fulfilment of the objectives
laid down in our Constitution, viz.. to secure
for all our citizens social, economic and
political justice. Democracy signifies a temper
of mind, a sense of humility. A true democrat
must subject himself to frequent self-
examination. It is only such self-scrutiny that
will save us from feelings of infallibility and
vanity, which are utterly inconsistent with the
democratic spirit. In a democratic form of
Government, we all subscribe basically to the
main objective laid down in the Constitution
and may differ only as to the manner in which
the objective is to be reached. The plan of
action of every party has necessarily to
conform to the constitutional imperative of
securing social and economic justice. The
party programmes may only differ in regard
to the methods to be employed, the paths to be
chosen and the pace at which progress is to be
achieved. Let us, therefore, put our shoulders
to the wheel and strive unitedly to make a
success of this exhilarating experiment in
which we are all engaged. I look to you all for
your valuable co-operation. For my part, |
repeat that | shall strive to be fair and
impartial. | do hope that, with your co-
operation and goodwill, we will ensure a
standard of debate, conducted with dignity
and decorum, which would ensure the smooth
working of this House, and through this
means, the due attainment of our national
goals.

| thank you all once again for your
affectionate welcome.

We shall now pass on to the business on
the agenda paper.

MINUTES OF THE COMMITTEE ON
PUBLIC UNDERTAKINGS

SHRIMATI  PURABI  MUKHOPA-
DHYAY (West Bengal): Mr. Chairman, Sir,
I beg to lay on the Table a copy each of the
following Minutes of the Committee on
Public Undertakings :—

(i) Minutes of the

Committee on  Public

sittings of the
Undertakings
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(1973-74) relating to Fifty-fifth Report of
the Committee on Hindustan Photo Films
Manufacturing Company Limited.

(if) Minutes of the sittings of the
Committee on Public Undertakings (1973-
74) relating to Fifty-sixth Report of the
Committee on Indian Drugs and
Pharmaceuticals Limited.

[Mr. Deputy Chairman in the Chair]

THE ADDITIONAL EMOLUMENTS
(COMPULSORY DEPOSIT) BILL, 1974—
Contd.

MR. DEPUTY CHAIRMAN: Now, we
shall take up the clause-by-clause consi-
deration of the Bill. Clause 2. There are eight
amendments.

Clause 2—Definitions.

SHRI BHUPESH GUPTA (West Bengal):
Sir, | beg to move:

3. "That at page 1, line 11, for the figures
and words "6th day of July, 1974" the
words “"day which Parliament by a
resolution of two-thirds of the members
present and voting in each House designate
in this behalf be substituted.”

SHRI DWIJENDRALAL SEN GUPTA
(West Bengal): Sir, | beg to move:

4. "That at page 2 —

(i). lines 10-11 for the words
"notwithstanding the provisions of
tNiis clause” the word "not" be subs-
tituted ;

(i) lines 12 to 20 be deleted; and

fiiil line 45, after the figures "1948"
the following be inserted, namely :—

'or any increase in wages by a
bipartite or tripartite  settlement
between the parties till it exceed*
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the limit of minimum wage as
enunciated by the Fair Wage
Committee's Report or by the 15th
Indian Labour Conference of the

Central Government;'.

SHRI S. W. DHABE (Maharashtra):
Sir, | beg to move:
'>- "That at page 3, after line 4, the
following be inserted, namely:—

'(vii) any increase in wages due to
production or incentive scheme, in-
cluding the schemes termed as
Production Bonus Scheme;

(viii) any bonus paid to employees in
new establishments getting bonus »«r
the first time under the Payment of
Bonus Act, 1965".

~SHRI N. H. KUMBHARE
rashtra): Sir, | beg to move.

(Maha-

6. "That at <-vA.e 3, after line 4, the

following bs inserted, namely :—

'(vii) any increase in wages to  an

employee whose total earnings do
not  exceed rupees three hundred

0
n

or after the appointed day;'.

SHRIO.P. TYAGI
I beg to move:

(Uttar Pradesh): Sir,

7. "That at page 3, after line 4, the
following be inserted, namely:—

‘(vii) any amount payable to an
employee as bonus as a result of
increased profits or formulae linked with
profits;

(vii) any ex-gratia payment stemming
from a term or condition of employment
arrived at between labour and
management;

(ix) any advance or loan at the time of
festivals or any other occasion of dire
necessity to the employee; and
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(x) any amount related in any way to a
period before the appointed day."

8. "That at page 3, after line 27, the
following be inserted, namely :--

"and all kinds of allowances and
salaries given to Central and State
Ministers, Members of Parliament,
Members of Legislative Assemblies
nnri Council.""

SHRI BHUPESH GUPTA: Sir, | beg to
move:

9. "That at page 3, lines 10 to 14 be
deleted.”

10. "That at page 4, line 27, the

words ‘including bonus' be deleted."”

The Questions were proposed.

SHRI BHUPESH GUPTA : This relates to
clause 2. It says it shall come into force on
the appointed day. The appointed day means
the 6th of July, 1974. The Bill has not yet
been passed. Surely it will come later, today,
into effect. The appointed day for this law to
come into force is fixed as the 6th of July,
1974. In other words, we have been called
upon, apart from other considerations, to ac-
cept the Government's contention that such a
law should be passed by Ordinance and that
there was no need for parliamentary sanction
before such a law is brought into force,
placing new economic burdens on the
common man and the working people in
particular, by way of what we call the wage
freeze.

Now, this is a strange phenomenon. We are
now legislating to give retrospective effect to
a law which is, to say the least, highly
controversial and which has evoked the
opposition of the entire Opposition, consisting
of various shades of political opinion in this
country. Now, this | strongly object to.
Therefore, | have suggested that quite apart
from the fact that | am opposed to this Bill, so
far as
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fShri Bhupesh Guptal

this clause is concerned, it should come into
effect on a particular day to be Bettled by
Parliament and in a particular manner.
Therefore, | have said —

"day which Parliament by a resolution of
two-thirds of the members present and
voting in each House designate in this
behalf.

Now, such a law should come really into
effect with the consent of Parliament
expressed in terms of two-thirds majority,
certainly not retrospectively, but pros-
pectively, if you want. | do not want it. But
there should be some semblance of a
democratic procedure. Only a few minutes
ago, Sir, you delivered an interesting speech,
indicating how you feel. And we had also
heard speeches on democracy. We have been
told what democracy is, that democracy
represents a temper. Yes, Sir, it does represent
a temper. But that temper should not be
directed against the working people, it should
really take into account the sorrows and
sufferings of the working people.

Therefore, | have suggested this amend-
ment that let us decide by two-thirds majority
the day on which such a measure, if at all,
should come into force. That is all so far as
this amendment is concerned.

Sir, | will finish speaking about all the
amendments standing in my name under this
clause. I come to amendments 9 and 10 in
clause 2. On page 3 of the Bill it is said —

"Any bonus (including incentive and
production bonus) paid after the appointed
day..."

That is the 6th of July, 1974.

".. at a rate over and above the rate at
which it was last paid before the appointed
day, shall be deemed for the purposes of
this Act, to be additional wages;"
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so that it could be taken away cent per cent.

Now, Sir, here it is that even if the
agreement to give the bonus had been arrived
at earlier, it is covered. Suppose the agreement
to give this bonus had been arrived at earlier
than the 6th July, 1974, then it should not be
covered if it is paid after the 6th July,1974.
This is a strange way of making a provision.
Therefore we say that it is a wholesale attack
on the workers, on the earnings of the working
people, at a time when they are fighting for
additional wages and increments in their
salaries with a view to at least approaching or
trotting behind the galloping prices, for which
the Government is responsible. Here | find
that the Government, instead of allowing this
to be given to them, including those things
which had been agreed to be given before the
Act came, now wants to take away the fruits
and results of the prior agreements,
agreements which had been arrived at even
before this Ordinance came into force on the
6th of July. This is preposterous. Therefore, |
say that these few lines should be deleted from
that clause. These are two of my amendments,
and the olher one is consequential, about
bonus.

SHRI DWIJENDRALAL SEN GUPTA: So
far as my amendments are concerned, | would
like to amend Explanation | by deleting the
words "notwithstanding the provisions of this
clause" and in its place putting the word "not".
It will then read like this:

"Where payment of dearness allowance
is linked to a cost of living index or any
other factor, any automatic payment, after
the appointed day, of dearness allowance in
consequence of any rise in such cost of
living index or in consequence of any
change in such other factor, shall not be
deemed to be the additional dearness
allowance."*

If it is deemed to be dearness allowance,
then straightway 50 per cent of it is taken
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away by the Government and is deposited.
Now in many concerns, there is a standing
scheme for dearness allowance. For exam-
ple, in West Bengal there is the Bengal
Chamber of Commerce scheme. Nobody
knows what his dearness allowance is. He
only knows that it falls or rises with the fall
or rise in the price index number.

That has been the position. There is no
change. The scheme is there. The employee
is getting something from a scheme which
was introduced sometime in 1947 or 1948.
It is no addition. We talk of addition only
when something new is done. It is being
done in pursuance of a scheme. Similarly
there are agreements like the engineering
award under which such things are done
consequent upon any rise in the price index
number. | think in such cases it should not
be taken as "additional  dearness
allowance". That is why | have moved this
amendment. As regards Explanation II, it is
absolutely to be deleted. There cannot be
any justification for it.  (Time bell rings) It
says :

"For the purpose of computation of the
additional dearness allowance in relation
to an employee who enters into any post
after the appointed day, dearness
allowance payable immediately before
the appointed day in relation to such post
shall be deemed to be the dearness
allowance payable to such employee as if
he were holding that post on the
appointed day and any excess over and
above such dearness allowance shaU be
deemed, for the purposes of the Act. to
be the additional dearness allowance in
relation to such employee." (Time bell
rings)

A man is employed and at the time of his
employment, he gets certain things, but his
salary will be deemed to be “additional” by
taking note of what the position was prior
to July 6. There is nothing "additional”
which can arise* there.

MR. DEPUTY CHAIRMAN: Mr. Sea
Gupta, you will have to wind up.

SHRI DWIJENDRALAL SEN GUPTA :
How can | make my point 7
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MR. DEPUTY CHAIRMAN : You are
speaking on ihe amendment ; remember that.
You are not speaking on the Bill.

SHRI DWIJENDRALAL SEN GUPTA :
Yes, but | have to convince the other side. |
may not be as intelligent as you are.

MR. DEPUTY CHAIRMAN: Mr. Sen
Gupta, there is the limitation of time.

SHRI DWIJENDRALAL SEN GUPTA:
There is limitation of time, but | think there is
no rationing of time.

MR. DEPUTY CHAIRMAN : You may
take one more minute.

SHRI DWIJENDRALAL SEN GUPTA :
How can | speak for one minute or Uvo
minutes and finish an important amendment
of complicated nature. You cannot stop me in
this fashion.

MR. DEPUTY CHAIRMAN: Then I shall
stop you.

SHRI DWIJENDRALAL SEN GUPTA :
Then there is another point...

MR. DEPUTY CHAIRMAN : Mr. Sen
Gupta, if you are not stopping, | am calling
the next speaker, Mr. Dhabe, to move his
amendment.

SHRI DWIJENDRALAL SEN GUPTA : |
will not stop.

MR. DEPUTY CHAIRMAN: Either you
are finishing in one minute or | shall stop
you.

SHRI DWIJENDRALAL SEN GUPTA :
No, I will not stop. You can call the Maishal.
You are not a bara sahib here. What is this ? |
am moving my amendment. And you will not
allow me time. | will not stop. You can call
the Marshal.

MR. DEPUTY CHAIRMAN : Why should
I call the Marshal. You should also behave. |
am giving you one minute. Please finish.
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SHRI DWIJENDRALAL SEN GUPTA :
No. Everytime | see this..

MR. DEPUTY CHAIRMAN : Everytime
you take more time.

SHRI DWIJENDRALAL SEN GUPTA :
This is a lie. You are wasting my time by
interrupting me. You show indulgence to Mr.
Bhupesh Gupta and Mr. Raj-nariin. But
when | am moving an amendment, you do
not allow me time.

MR. DEPUTY CHAIRMAN : You have
spoken on one amendment more than Mr.
Shupesh Gupta...

SHRI DWIJENDRALAL SEN GUPTA :
Don't think | am here on your charitv.

MR. DEPUTY CHAIRMAN: But you
have no monopoly here. Now nlease ait
down.

SHRI DWIJENDRALAL SEN GUPTA :
If you say 'sit down' | shall stand up. I shall
not sit down. | shall keep standing.

MR. DEPUTY CHAIRMAN: | am calliDP
Mr. Dhabe to move his amendment.

SHRI S. W. DHABE: Sir,...

SHRI DWIJENDRALAL SEN GUPTA :
1 walk out in protest.

[Ai litis stage the hort. Member left the

Chamber.]
SHRI S. W. DHABE: Sir, item 10
relates to incentive bonus. The other

thing is, this Act should not apply to
certain categories of employees, employees
whose employment is seasonal, temporary,
casual, badli, substitute or work-charged
or to employees whose salary is less than
Rs. 300 per  month. As

regards

the, categories of daily-waged and work-
charged employees it is very difficult to keep
accounts and no useful purpose will be
served by making this Act applicable
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to them. So far as the first .amendment is
concerned, | would only invite the. attention
of the Finance Minister to section 16 of the
Payment of Bonus Act which makes it
applicable to the employees in new
establishments only after five years. Under
Payment of Bonus Act in the sixth year the
accounting starts, that is, sixth year will be
the accounting year, and this year if it is
made applicable, those getting, bonus first
time will be deprived of bonus. Bonus is a
great economic incentive. Bonus at least
should not be denied to them in any form. If
there should be enough fair price shops for all
employees and industrial workers. The
workers are ready to fight inflation. They
only want things, daily necessities, at
reasonable prices. | appeal to Finance
Minister to bring an ordinance or legislation
for such fair price shops. | therefore suggest
that these two amendments be accepted.

SHRI N. H. KUMBHARE: My amend-
ment only seeks to take away from the
purview of this Bill the small Wage-earners.
Of course, the intention of the Bill is very
clear. But then workers who are paid under
Minimum Wages Act are only governed by
this Bill. But there are other categories of
workers who are not covered by this statutory
wage. | may mention the workers employed
in plantations. It is true that minimum wage
is applicable to plantations. But now their
wages are not governed by Minimum Wages
Act. Their wages are governed by an
agreement. That is the provision. Of course, |
am subject to correction. | may be wrong. |
examined the position. 1 do not find small
wage-camer being excluded from the
purview of the Act if he is not governed by
the statutory provisions of the Minimum
Wages Act. Now, a worker getting Rs. 300
will be required to pay the increase which he
will get My object is to remove this anomaly.
The anomaly is of a very serious nature and
because of a lapse in the Bill those small
wage-earners who are not covered by the
Minimum Wages Act will be required to pay
the increase.
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e At Irsata o agim,
B gm gae vy # oazr gt v owr
fro & a8 wgm v sa% g @1 s
g afsw &m 2z, 3991 §% T WL W
iz o1 faw Awm F oW fe 3w oEw
amw & 39 W a7 s feEr A
w1 g5 frx @ 3 @ R g7 P AT
# 7@ wrw 2 Ty 7 wav AW minA
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& az AT T AT, STT A F1 ) W
¥ gm arfez &1 ooar @, wwEr ¥9 faA
war #r--fF agard w1 F=E o rg w1 -
A aw Wl TR OCTRRCE EY 9H AT |
7 gz § & ogar magy Al wifaw
frees T 39 T % AREd 0 dnEma
T # rfEwm & owrl oawlEr e fal
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forn &, A1 & wsA 7 T owmaAamm
AALT F] WART TA ST F WA AE =0
Fifrd 1 za §m mAez wifrr A1 aga
us3T ZUT A

G am & mg o wgm oaEa 72w
any advance or loan at the time of festivals or
any other occasions of dire necessity to the
employee.

9 awmta @Y, 954 3 % B2 wie
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any amount teleted anyway 0o period

before the appointed day,
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A1 W oy fegr @, 399 ofer o
¥ a9 e avit wfw 2, a1 a7 W
AR Hgz wer aifed o wfe e ofr 37
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qawar g & ol 7 v & qF wn anigd
wa & o7 goal @ oard wo4 €7 gda w7
gimfar & B w61 & oot w0
T # fn fAar fafiesg & oae diae
i ame udo THe ¥, W AT 97 a4z fEw
any M1 SrET 1 ag f@a wed awl 9w
#r difaq 7§ v wmr g A A AT &
sHT W 4y fam any fear awn il

uT Srar GOET 57 & -

"and all kinds of allowances and salaries
given to Central and Stite Ministers,
Members of Parliament and Members of
legislative Assemblies and Councils".

oy o1 fofaes, ‘aes aw oifaanaee,
A wWin Er &lerae o wifees, @
a9 0T W A AE) AnT WiEd oAy WO
gmay g Wit & qr won § ' fa
Wet WrOgH (A W R ErETe wol W
T W )

MR. DEPUTY CHAIRMAN: Now I
will put the amendments to vote...

SHRI NIREN GHOSH (West Bengal): |
am to speak on this amendment.
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[Shri Niren Ghosh.] would not have become necessary if the
honourable Members had rather carefully
heard my speech here when 1 introduced this
. . Bill. For example, the suggestion for loans
Sir, | support Shri Bhupesh Gupta's

amendment. But | feel he should have added
the word "curtailment” also.. .

SHRI BHUPESH GUPTA : That is the first
amendment.

SHRI NIREN GHOSH: Because it is not
economic development, but it is "economic
curtailment™.

Then, why this retrospective effect ? | can
only say that when the workers were
defrauded to the extent of Rs. 381 per worker,
it was found that there was no retrospective
effect and they did not get a single penny.
Now, another fraud has been detected: A sum
of Rs. 54 per worker would be due for a
number of years. Now, whether at all it would
be given or it would have retrospective effect,
nobody knows. So, in the case of the
employers, the position of the Government is
that they must be protected. There is no re-
trospective effect for repayment if the
workers' wages are reduced. When the
workers' wages are cut, slashed and frozen,
you are very open-minded. So, this is only for
the economic curtailment of the country and
not for the economic development of the
country. The character of the Bill is, of
course, anti-Indian and it is an anti-Indian
Bill. That is why | support the amendment and
I do not want to waste words at this stage. |
will have my say at the time of the Third
Reading.

MR. DEPUTY CHAIRMAN: Yes, Mr.
Minister, you can say if you want to say
anything.

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): Sir, | find that the large
number of amendments that are there can be
made into two or three categories. One set of
amendments aims at completely negativing
the purpose of the Bill and, naturally, | am not
expected to accept them. Most of the
amendments or all of the amendments
including those of Mr. Bhupesh Gupta are in

that category. Some of the amendments are
such that possibly they

and advances or for any payment to be made
in case of hardships is not necessary because
these advances are not considered to be
additional wages and we have already made
certain provisions for payments in case of
hardships. Then there is an amendment
mentioning about the Members of Parliament
and Ministers, etc. This is meant for the
employees, private employees or the
Government employees and | would like to
remind the honourable Member who moved
the amendment that neither a Member of
Parliament nor a Minister is an employee and
that they are the representatives of the people
here. Sir, after approving of this Bill, | do not
think any Minister or any group of Members
of Parliament or of any Assembly would try to
grant themselves any additional wage or any
additional dearness allowance—they do not
get any DA—or any allowance. In view of
this, | do not think that these amendments can
be accepted.

Well, Sir, the other amendments are there.
But | do not think they are meant either to
implement the Bill or amplify the Bill or
clarify the Bill. Therefore, | cannot accept any
of these amendments.

MR. DEPUTY CHAIRMAN: The question
is:

3. "That at page 1, line 11, for the
figures and words '6th day of July,
1974, the words day which Parliament
by a resolution of two-thirds of the
members present and voting in each
House designate in this behalf be substi
tuted."

The motion was negatived.
MR. DEPUTY CHAIRMAN: The question
is:
4. "That at page 2,—

(i) lines 10-11, for the words not-
withstanding the provisions of this
clause' the word 'not' be substituted;
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(ii) lines 12 to 20 be deleted; and

(iii) lines 45, after the figures "1948"
the following be inserted, namely, “or
any increase in wages by a bipartite or
tripartite settlement between the parties
till it exceeds the limit of minimum wage
as enunciated by the Fair Wage
Committee's Report or by the 15th Indian
Labour Commission of the Central
Government:"

The motion was negatived.

\The amendment (No. 5) was, by leave,
withdrawn.

MR. DEPUTY CHAIRMAN: The question
is:

6. "That at page 3, after line 4, the
following be inserted, namely:—

(vii) any increase in wages to an employee
whose total earnings do not exceed rupees
three  hundred on or after the appointed
day;". >

The motion was negatived.

MR. DEPUTY CHAIRMAN +« The ques-
tionis :

7. "That at page 3, after line 4, the
following be inserted, namely,

"(vii) any amount payable to an
employee as bonus as a result of in
creased profits or formulae linked
with profits;

(viii) any ex-gratia payment stemming
from a term or condition of employment
arrived at between labour and
management;

(ix) any advance or loan at the time of
festivals or any other occasion of dire
necessity to the employee; and

t For text of the amendment vide col. 25 ...
supra.
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(x) any amount in any way to a period
before the appointed day.'

The motion was negatived.

MR. DEPUTY CHAIRMAN
question is :

1 The

8. "That at page 3, after line 27, the
following be inserted, namely, :—

kinds of allowances and
salaries given to Central and State
Ministers, Members of Parliament,
Members of Legislative Assemblies and
Councils.”

and all

The motion was negatived.

ot sfvrrern it o, oF fraE,

ot g9 wavfE o @ ooy T 1@ F

W MR (JUT 91W) A g
T 2T ) A 57 &) g6 gfase &, 2
qEg av wo uHEds E qMe O a9 ) 99

T waar A 4 L.

wr owrd At (o FwmiRe dfe) o
SYAT qTEw A | _
oY Saaraid : § e gy ¥, qmww @
BT AR A )

MR. DEPUTY CHAIPJ.IAN The

question is :

9. "That at page 3, lines 10 to 14 be
deleted.”

The House divided.

MR. DEPUTY CHAIRMAN : Ayes—22:
Noes—103.

AYES—22

Ahmad, Dr. Z. A.
Barman, Shri B. D.
Ghosh, Shri  Niren

Goray, Shri N. G.
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Gupta, Shri Bhupesh Koya
Shri B. V. Abdula
Kumaran, Shri S.
Kumbhare, Shri N. H.
Lakshmanan, Shri G.
Mariswamy, Shri S. S
Mathew Kurian, Dr. K.

Prasad, Shri Bhola
Raha, Shri Sanat Kumar

Rajnarain, Shri
Refaye, Shri A. K.
Roy, Shri Kalyan

Roy, Shri Monoranjan

Shekhawat Shri B. S.
Sinha, Dr. Ramkripal
Swamy, Shri Subramanian
Tyagi, Shri O. P.
Varma, Shri M. P.
NOES—103
Abid, Shri Qasim Ali
Adivarekar, Shrimati Sushila Shankar
Alva, Shrimati Margaret
Amla, Shri Tirath Ram
Anandam, Shri M.
Arif, Shri Mohammed Usman
Avergoankar, Shri R. D. J.
Berwa, Shri Jamna Lai
Bhagwati, Shri B. C.
Bhardwaj, Shri Jagan Nath
Bhatt, Shri Nand Kishore
Bisi, Shri P. N.
Bobdey, Shri S. B.
Borooah, Shri D. K.
Buragohain, Shri Nabin Chandra
Chakrabarti, Dr. R. K.

Chandra Shekhar, Shri

Chaturvedi, Shrimati Vidyawati
Chaudhari, Shri N. P.

Chaurasia, Shri S. D. S.
Chundawat, Shrimati Lakshmi Kumari
Dhabe, Shri S. W.

Dikshit, Shri Umashankar

Gadgil, Shri Vithal

Gttjral, Shri I. K.

Himmat Singh, Shri

Imam, Shrimati Aziza
Joshi, Shri Jagdish
Kalaniya, Shri Ibrahim
Kalp Nath, Shri

Kalyan Chand, Shri
Kamble, Prof. N. M.
Khan, Shri Khurshed Alam
Khan, Shri Magsood Ali
Kollur, Shri M. L.

Krishan Kant, Shri

Kulkarni, Shri A. G. Kulkarni,
Shrimati Sumitra G.

Lalbuaia, Shri
Mabhanti, Shri B. K.
Majhi, Shri C. P.

Makwana, Shri Yogendra
Malaviya, Shri Harsh Deo
Mali, Shri Ganesh Lai

Mehta, Shri Om
Mishra, Shri R. K.

Mukherijee, Shri Pranab
Mukhopadhyay, Shrimati  Purabi
Mulla, Shri A. N.

Munda, ShriB. R.
Murthy, Shri B. P. Nagaraja
Musafir, Shri Gurmukh Singh
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Narasiah, Shri H. S. Nawal Kishore,
Shri Nizam-ud-Din, Shri Syed Nurul
Hasan, Prof. S. Pai, Shri T. A.
Panda, Shri Brahmananda Parashar,
Shri V. R. Patil, Shri Deorao

Pradhan, Shrimati Saraswati Punnaiah,
Shri Kota Pari, Shri D. D. Rachaiah,
Shri B. Raju, Shri V. B.

Rao, Shrimati Rathnabai Sreenivasa
Rao, Shri V. C. Kesava

Reddi, Shri K. Brahmananda
Reddy, Shri Janardhana

Reddy, Shri K. V. Raghunatha
Reddy, Shri Mulka Govinda
Roshan Lai, Shri

Saleem, Shri Mohammad Yunus
Sangma, Shri E. M.

Sardar Amjad Ali, Shri

Savita Behen, Shrimati

Seyid Muhammad, Dr. V. A.
Shah, Shri Manubhai

Sharma, Shri K. L.

Shastri, Shri Bhola Paswan
Shilla, Shri Showaless K.
Shyamkumari Devi, Shrimati
Singh, Shri I. T.

Singh, Shri Mahendra Bahadur
Singh, Shri Mohan

Singh, Shri  Niranjan
Singh, Shrimati
Pratibha

Singh, Shri Ranbir
Singh, Shri Sultan

Singh, Shri Triloki

Sinha, Shri Awadheshwar Prasad
Sukhdev Prasad, Shri

Sultan, Shrimati Maimoona
Thakur, Shri Gunanand

Tilak, Shri J. S.

Tiwari, Shri Shankarlal

Tiwary, Pt. Bhawaniprasad

Totu, Shri G. C.

Tripathi, Shri Kamlapati

Trivedi, Shri H. M.

Varma, Shrimati Narayani Devi Manaklal
Venigalla Satyanarayana, Shri

Wajd, Shri Sikander AH

The motion was negatived.

MR. DEPUTY CHAIRMAN
The question is :

10. "That at page 4, line 27, the
words 'including bonus' be deleted".

The motion was negatived.

MR. DEPUTY  CHAIRMAN
The question is :

"That clause 2 stand part of the Bill."
The motion was adopted. \  Clause 2 was

added to the Bill.
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Clause 3—Persons to whom this Act| | want the poor employees should not be
fleeced and | want to exclude from the

applies.

SHRI S. W. DHABE to

move:—

Sir, 1 beg

11. "That at page 5, after line 33, the
following be inserted, namely :—

'Provided that nothing in this Act shall
apply to the category of employees
whose emolument is seasonal, temporary,
casual, badli, substitute or work-charged
or to those employees/ workmen whose
salary is less than rupees three hundred
per month.> "

SHRI  MONORANJAN ROY
Bengal) : Sir, | beg to move :

(West

12, "That at page 5, after line 33,
the following be inserted, namely

'Provided that nothing in this Act shall
have effect in respect of an employee
whose wages, including the additional
dearness allowance and . the additional
wages, do not exceed rupees two thousand
ayear.'"

SHRI O. P. TYAGI
move :

Sir, 1 beg to

13. "That at page 5, after line 33, the
following be inserted, namely:—

'‘Provided that any employee of the
foregoing bodies, not wishing to avail of
this scheme may opt out of the: scheme
by conveying his wish to his employer in
writing." "

The questions were proposed.

SHRI MONORANJAN ROY in

this clause | want to add :

Sir,

"Provided that nothing in this Act shall
have effect in respect of an employee
whose wages, including the additional
dearness allowance and the additional
wages, do not exceed rupees, two thousand
ayear".

purview of this measure those people who got
less than Rs. 2,000.

iy sy @iy : afve, 39T dT 98

e sue o 33 F I Ag g AE— -

"Provided that any employee of the
foregoing bodies, not wishing to avail of
this scheme may opt out of the scheme by
conveying his wish to his employer in
writing."

FRwrE a7 ¥ fe ooz o fam o B
o fFaraon & wrd e i warge gl
az gz fv e ofefeaft a1 sfeamm
T oaTor w o ofae Ag AT SmAr a@
T4 a7 57 faast wifan B oam o fadms
T AT § A9 A 1 an aunm ¥ fw ogm
T ¢ g 2 fR faw wE
"R TAAT BT WA F1 AT & T FAAY

wT 3

SHRI BHUPESH GUPTA : All that we
want is that it should be really left to the
people to come into the scheme. The clause
says who are the employees who will be
covered. |1 am providing here that if anyone
does not like to be included in this scheme he
should be allowed to go out of the scheme and
not be covered by the Act.

I can tell my friends that after the Division
on clause 2 now | believe they can go and
have a little sip of coffee. We shall send for
you later.

‘(Amendment No. 11 was, by leave,
withdrawn.

MR. DEPUTY CHAIRMAN The
question is—

12. "That at page 5, after line 33, the
following be inserted, namely:—

'Provided that nothing in this Act shall
have effect in respect of an employee
whose wages, including the

t For text of the amendment vide col. 43
supra.
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additional dearness allowance and the
additional wages, do not exceed rupees
two thousand a year.' "

The motion was negatived.

MR. DEPUTY CHAIRMAN :
question is—

The

13. "That at page 5, after line 33, the
following be inserted, namely :—

'Provided that any employee of
the foregoing bodies, not wishing to
avail of this scheme may opt out of
the scheme by conveying his wish to
his employer in writing." "

The motion was negatived.

Amendment No. 14 was barred.

MR. DEPUTY CHAIRMAN
question is:—

The

"That clause 3 stand part of the Bill."

The motion was adopted. Clause 3
was added to the Bill. Clause 4

was added to the BUI.
Clause 5—Additional Wages Deposit Ac-

count and Additional Dearness Allowance
Deposit Account

SHRI O. P. TYAGI : Sir, | move :

15. "That at page 6, line 6, for the word

‘Compulsory’ the word ‘Voluntary' be
substituted.
sitowiw  otw e  ewEfa o, ©@E A99

SErA W W9 A AW FRA 2 98 A% & fF
‘Fuwwd)' o1 wex Famm guT & ¥ A W9 0T
B ‘FrEded)’ w1 F | S FOETd A
i daeww ¥ frew fiely & 372 @ W
ne ¥ A =w Fad | o {fvew gie-
i § & o s e wtae gy
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a1g A @z wina @ &% wfan & Fa @
f& @1 s Foea wex fRar § qasr e
W §TT ATANEA e AT & A1 47 1qugs
SqTET AT A4 AT |

The question was proposed.

SHRI BHUPESH GUPTA : Sir, it is the
same amendment. All that we say is, instead
of ‘compulsory' the word 'voluntary' should be
used. | have already voluntarily asked for
some time to speak on this and | hope you
will compulsorily grant some time to  speak
on it.

Sir, if the Government thinks that some
savings of the people have to be gathered, for
whatever reasons they have in mind, then
leave it to the people. There are people in the
top income brackets, who will be in a position
to voluntarily deposit. But the people at the
bottom in the lower income brackets, are not in
a position to meet even their demands of the
life as a result of rise in prices. They do not
have any saving. In fact, many of them borrow
and live. And in this category of people,
employees approximately account for two
million and the workers for 10 million. Now
they are being forced to deposit when they
need money to meet the rise in prices, and they
do not have enough to meet the rise in the
prices. Therefore, it is absolutely unjust and
undemocratic. People are not lacking either in
good sense or in patriotism. Those who have
good money and are able to save will not
invest with the Government or leave with the
Government. This is in a way undemocratc.
Besides, it is a consumption cut. And, Sir, the
reports published onlv the other day show how
the consumption of certain essential goods by
the working people, the masses, has gone
down. And the United Nations institutions also
published figures to show how the
consumption of milk, oil, eggs, etc. by the
common man in the developing countries is
going down as a result of inflation. It means,
they are being under-nourished, they are not
getting the sustenance which they should get.
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TShri Bhupesh Gupta.]

I am not mentioning here about the developed
countries. Therefore, Sir, | say that it is most
cruel to impose a cut on people who are
starving, who are undergoing
malnutrition, who do not have enough
calories to sustain and who do not have {he
bare necessities of life to live a decent living.
This is anti-domocratic, anti-people and anti-
working class, of course, characterising in
some aspects of the character of this
Government. But this is extremely
objectionable and harmful and as such, it has
to be opposed. Therefore, | suggest that if
you have any democratic sense left in you,
then you should leave it to the people to
understand the problem.  Let them save
and deposit voluntarily if they so wish. At
the same time why have you left the upper
classes? | am not going into that. Asyou
know, smugglers are in Delhi.  Well,
nobody thinks to put a cut on them, nobody
thinks to put a compulsory cut on them.
They are voluntarily going round and
voluntarily being met by our Ministers and
friends opposite—some friends  opposite,
not all. Therefore, | say, Mr. Chavan,
democracy demands that you accept this
suggestion.  The scheme of freeze is
reprehensible as it is. Let it be left to the
option of the people. Let those who would
like to deposit, deposit. Those who are
notin a  position to deposit, the poorer
sections of people, should not be compelled
by the force of law to make deposits which
can only result in a cut in their consumption
and standard of life, and which would
cause much suffering to the people  who are
already suffering.

SHRI NIREN GHOSH: Sir, | want to say
a few words.

MR. DEPUTY CHAIRMAN: Mr Niren
Ghosh, you were not in the House.

SHRI NIREN GHOSH: Sir, | was just here.

MR. DEPUTY CHAIRMAN: But, | did not
see you.

SHRI NIREN GHOSH: But,
proper time.

I came in
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Sir, what | want to say is this. The working
people are struggling to keep their bones and
skin together. So, this is eminently
reasonable. If you want this skin to be taken
away and only bones to be shown to you,
then, of course, you may not accept this
amendment. So, Mr. Bhu-pesh Gupta's
amendment provides an escape route for them
to keep their bones and skdn together. If this
option is not given to the workers their skin
would be taken away and only bones you will
see. That is why | support this amendment.

MR. DEPUTY CHAIRMAN: The ques-
tion is:

15. "That at page 6 line 6, for the word
'‘Compulsory' the word ‘Voluntary' be
substituted.

The House divided.

MR. DEPUTY CHAIRMAN : Ayes—20,
Noes—107.

AYES—20

Ahmad, Dr. Z. A
Barman, Shri B. D.
Ghosh, Shri Niren Goray,
Shri N. G. Gupta, Shri
Bhupesh Kumaran, Shri
S. Kumbhare, Shri N. H.
Shri G.
Mariswamy, Shri S. S.
Mathew Kurian, Dr. K.
Prasad, Shri Bhola

Lakshmanan,

Raha, Shri Sanat Kumai
Rajnarain, Shri Roy, Shri
Shri

Kalyan Roy,

Monoranjan
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Shekhawat, Shri B. S.
Singh, Shri I. D. Sinha,
Dr. Ramkripal Tyagi, Shri
O. P. Varma, Shri M. P.

NOES—107

Abid, Shri Qasim Ali
Adivarekar, Shrimati Sushila Shankar
Alva, Shrimati Margaret

Ami a, Shri Tirath Ram
Anandam, Shri M.

Arif, Shri Mohammed Usman
Avergoankar, Shri R. D. J.
Berwa, Shri Jamna Lai
Bhagwati, Shri B. C.

Bhardwaj, Shri Jagan Nath
Bhatt, Shri Nand Kishore

Bisi, Shri P. N.

Bobdey, Shri S. B.

Borooah, Shri D. K.

Buragohain, Shri Nabin Chandra
Chandra Shekhar, Shri
Chaturvedi, Shrimati Vidyawati
Chaudhari, Shri N. P.

Chaurasia, Shri S. D. S.
Choudhury, Shri N. R.
Chowdhary, Shri C. L.
Chundawat, Shrimati Lakshmi Kumari
Das, Shri Balram

Das, Shri Bipinpal

Dhabe, Shri S. W.

Dikshit, Shri Umashankar
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Gadgil, sShri Vithal Gujral, Shri I.
K. Himmat Sinh, Shri Imam,
Shrimati  Aziza  Jain,  Shri
Dharamchand Joshi, Shri Jagdish
Kalaniya, Shri Ibrahim Kalp Nath,
Shri Kalyan Chand, Shri Kamble,
Prof. N. M. Khan, Shri Khurshed
Alam Khan, Shri Magsood Ali
Kripalani, Shri Krishna Krishan
Kant, Shri Kulkarni, Shri A. G.
Kulkarni, Shrimati Sumitra G.
Lalbuaia, Shri Mahanti, Shri B. K.
Majhi, Shri C. P. Makwana, Shri
Yogendra Malaviya, Shri Harsh

Deo

Mali, Shri Ganesh Lai Mehta,
Shri Om Mishra, Shri R. K.
Mukherijee, Shri Pranab
Mukhopadhyay, Shrimati Purabi
Mulla, Shri A. N. Munda, Shri B.
R. Murthy, Shri B. P. Nagaraja
Musaflr, Shri Gurmukh Singh
Narasiah, Shri H. S.

Nawal Kishore, Shri

Nizam-ud-Din, Shri Syed
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Nurul Hasan, Prof. S.

Panda, Shri Brahmananda
Parashar, Shri V. R.

Patil, Shri Deorao

Pradhan, Shrimati Saraswati
Punnaiah, Shri Kota

Puri, Shri D. D.

Rachaiah, Shri B.

Raju, Shri V. B.

Rao, Shrimati Rathnabai Sreenivasa
Reddi, Shri K. Brahmananda
Reddy, Shri Janardhana
Reddy, Shri K. V. Raghunatha
Reddy, Shri Mulka Govinda
Roshan Lai, Shri

Saleem, Shri Mohammad Yunus
Sangma, Shri E. M.

Sardar Amjad Ali, Shri

Savita Behen, Shrimati

Seyid Muhammad, Dr. V. A.
Shah, Shri Manubhai

Sharma, Shri K. L.

Shastri, Shri Bhola Paswan
Shilla, Shri Showaless K.
Shukla, Shri M. P.
Shyamkumari Devi, Shrimati
Singh, Shri Inder

Singh, Shri I. T.

Singh, Shrimati Jahanara Jaipal
Singh, Shri Mahendra Bahadur

Singh, Shri Mohan
Singh, Shrimati Pratibha
Singh, Shri Ranbir

Singh, Shri Sultan

Singh, Shri Triloki

Sinha, Shri Awadheshwar Prasad
Sukhdev Prasad, Shri

Sultan, Shrimati Maimoona
Thakur, Shri Gunanand

Tilak, ShriJ. S.

Tiwari, Shri Shankarlal

Tiwary, Pt. Bhawaniprasad
Totu, Shri G. C.

Tripathi, Shri Kamlapati

Trivedi, Shri H. M.

Varma, Shrimati Narayani Devi Manak-lal
Venigalla Satyanarayana, Shri
Wajd, Shri Sikander Ali

The motion was negatived.

MR. DEPUTY CHAIRMAN: The question
is:

"That clause 5 stand part of the Bill."
The motion was adopted.

Clause 5 was added to the Bill.

Clause 6—-Duty of employer or other
person to make deductions of additional
wages and adiiitioiuil dearness allowance
from emoluments

SHRI  MONORANJAN ROY:  Sir, r
beg to move:

16. "That at page6,—

(i) line 19, for the words 'one year*
the words 'three months' be substituted;
and

(ii) line 22, for the words 'two years'
the words 'three months' be substituted.
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SHRI O. P. TYAGI: Sir, | beg to move:

17. "That at page 6, line 22 for the words
‘two years' the words ‘one year' be
substituted."”

18. "That at page 6, lines 29 and 30, the
words 'and one-half of the additional
dearness allowance' be deleted."

19. "That at page 6, lines 32 and 33, the
words ‘'and the Additional Dearness
Allowance Deposit Account, respectively'
be deleted."”

20. "That at page 6, line 38, the words
‘and one half of the additional dearness
allowance' be deleted."”

21. "That at page 6, lines 42 and 43, the
words ‘'and the Additional Dearness
Allowance Deposit Account, respectively'
be deleted."

22. "That at page 7, lines 5 and 6, the
words ‘and one-half of the additional
dearness allowance' be deleted."

23. That at page 7, lines 8 and 9, the
words ‘and the Additional Dearness
Allowance Deposit Account, respectively'
be deleted."

24. "That at page 7, lines 11 and 12, the
words ‘'and one-half of the additional
dearness allowance' be deleted."

25. "That at page 7, lines 15 and 16, the
words ‘and the Additional Dearness
Allowance Deposit Account, respectively'
be deleted.”

26. "That at page 7, after line 16, the
following be inserted, namely:—

'Provided that in a case where the
employee gets a consolidated pay, the
additional amount shall not be counted as
his wages only, but an appropriate portion
of it shall be considered as Additional

Dearness Allowance'.

27. "That at page 7, after line 28, the
following be inserted, namely:—

'(d) the Central and State Governments,
the Secretaries-General of Lok
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Sabha and Rajya Sabha and Secretaries
of all other State Legislatures in India
shall, as and when salaries and any or
all types of allowances are disbursed to
Central and State Ministers, M.Ps.,
M.L.As. and M.L.Cs., shall deduct ten
per cent from each of the emoluments
so disbursed and credit the amounts so
deducted, in accordance with the
scheme, to the accounts that are fixed

for this purpose'.

28. 'That at page 7, line 30,
word 'separately’ be deleted."”

29. "That at page 7, line 31, the word
'respective’ be deleted."

the

The questions were proposed.

SHRI MONORANIAN ROY: Sir, now
that amendment No. 15, which would have
made these deposits voluntary, has beer
refused, | would say that instead of mukinj
these deductions for one or two years, thej
may be made only for a period of three
months. Why | say this thing is because Shri
Manubhai  Shah himself narrated his
experience—and Mr. Chavan was present ii
the House—-that once he had some monej
deposited with some account run by the
Government, he had to labour for three years
to withdraw that amount. If tha be so with
regard to Shri Manubhai Shah what would
be the condition of. workers' You cannot
understand it but we do. We know how
much harassment they are tc undergo after
the death of the worker witf regard to the
provident fund. The wor kers have already
started developing a feel ing after the
Ordinance came into being that this money
will not be paid back an) longer to them. So,
do it for three monthj and not for one year or
two years. Do no deduct from basic wages
and dearness al lowance for one or two
years, do it fo: three months, that is my
amendment, tha is my humble submission.
They are no going to get back their money.
They havi already got the bitterest
experience witl regard to the provident fund.
Most of thi workers do not get money before
two o; three years. Mr. Chavan, would you
kind ly give ear ?
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MR. DEPUTY CHAIRMAN: He is here
attuned to you. Only his face is turned.

SHRI MONORANJAN ROY: After the
death of a worker, his relatives do not get
provident fund money for years together.
There have been defalcations on the part of the
employers. What explanation Mr. Chavan can
give is that the workers can never get the
provident fund money because they have
applied to the Provident Fund Commissioner
and they have been told that no amount has
been deposited with the Provident Fund
Commissioner. When that is the condition, is
there any guarantee that the workers will get
any money after five years? There is no uncer-
tainty in the matter, no doubt in the matter,
that the workers will get any money after five
years ? There is no uncertainty in the matter,
no doubt In the matter that the workers will
lose the entire money which you shall deduct
forcibly by passing this Bill. That is why my
amendment is that do not deduct it for more
than three months from the wages and' the
dearness allowance of the workers.

o wapam fag (fagre) o w0 weia
womgre g foodfes 28 & W1 A oant &
sez B oIAd e a7 ‘v oA &7 frayowm
Wi gfef 57 Wi 38 H A1 wWex ¥ Wl
ufafees wgarf w9 & ama wor 7 W
qare w7 fear @ e gz & odfe a0
g 40 ¥ e’ agy Uwre afatoy dgwd
werr fastr a " o=l &1 awr ® faam
ST | T AT A R g o7 af e 2 # 4 Yal
ufafrs dgard 49 & wnd H w0 Ay
qUTey T fEAT AT | wTO §EET 4z ¢ fw
werE Wy A eyt w1 faAar @, wwA
ST ATH BV &4 E, IART a@1q o FAT &7 A
& gz e w1 fyemr snfan ag 981 faa @
vt e wfa G oawdt @ oWl } oWy
wgmt W A A FW WA W wH-
A AT F GEAAT ARA § AG IR AR
faaedy | gy wwE faadr @ awErd faadr
yigafan § v wvwm g f owwrt ww
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SHRI BHUPESH GUPTA: My other
amendment is No. 27.

This particular clause, you will have noted,
relates to the very scheme of deductions. I
should like to know what outfit is required to

make arrangements for operating the
additional wages deposit accounts and
additional ~ dearness  allowance  deposit

accounts etc., involving as | said, nearly 2
million employees, wage and salary earners.
We have no idea about it. The Government
has not given us any idea about the overhead
cost that will be involved for maintaining such
accounts.

And there will be lot of difficulties also.
Now, Sir, the amendment relates to the
scheme of deduction. We have indicated that
first of all, for two years, one year should be
enough and we leave it to you and since you
must have a pound of flesh, have it for one
year. Why have for two years? Let us see how
it works during the next year so that you can
think of whether even you would like to have
it continued for longer period. Now you are
making it two years. | do not see any reason.
Besides, | believe, there will be elections also.
Elections to the Lok Sabha will be due in
1976. There | think you can make it an issue.
We can all fight the election as to whether
there should be such a scheme or not and take
the verdict of the people whether to prolong a
scheme of this kind. Therefore, let 1975 be
covered if you like but not beyond that and
you can decide later on. [Time bell rings).

The other thing is, since you have rung the
bell, and in any case we are adjourning for
lunch...

MR. DEPUTY CHAIRMAN: That is
I why | am ringing the bell.
|

SHRI BHUPESH GUPTA: | sympathise
with your attitude as well as with your
hunger. Now, therefore, | say that and aa you
have said, | do not read out the other thing,
but, Sir, this is absolutely unjust for two
years, two critical years. We do not know:
We have not proposed that the
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prices will fall; we have not promised thai
other things for the people will improve; we
have not promised that you will have such
measures to check inflation, when inflation is
rising. Well, you are asking the people to
make sacrifice which is not only an extortion
on their part but something much worse.
Therefore, | say that accept these amendments
that | have suggested. I think Mr. Chavan will
reply in such a manner that at the end of his
reply we can adjourn for lunch.

"(d) the Central and State Govern' ments,

o TwywE tag . § wm wEe At
gl W e Srag v ¥ fy s
wfafrm @7 ar wfsfow dgm war & fam
W ¥ T WO WY H OART HTAT qEAl
#, =aw fav oF o¥ fo & gEwrear e
7w § gl woge W e § e o
ay g wfow =y § g w79 2, 5@ a7
AW W ® SEarfet A g arfw
T ¥§ a7 Sy A qfw FAT FRI FEET A
feam 7 7% Fasr &1 o o7 a9g w7 g
Wy gof, wgi 97 i wfatoe o O
yEwEEar e ane § W AR |l §
T @ AW | T AT R TR OIwA
F fau o 2w 7 wwT w7z W wisfow
qyadl 3T Wigw @ osqu weAr qEar
QT I a95 @ A1 o SEa S99t | 29
ST WIW TEIET 9EY §, 4% A g gt
% 7g ®swiad 7@ § )

L. par

o W gE mmit ;S WERd,
st fae war sy § MWfasst W an ®
WET | 9721 @1 gAsAE TEE WIE G f -
the Secretaries-General of Lok Sabha and
Rajya Sabha and Secretaries of all other
State Legislatures in India shall, as and
when salaries and any or all types of
allowances are disbursed to Central and
State  Ministries, M.Ps., M.L.As. and
M.L.Cs., shall deduct ten per cent, from

each of the emoluments so disbursed and
credit the amounts so
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deducted, in accordance with the Scheme,
to the accounts that are fixed for this
purpose.”

wil fqm @@ @ @ wmow fro A1 3w
afFAl 21, UHo e W1, MHo UFe GHe F1
fagar & &z @ver g ™ 9w @ A9
T 3 whw o fadm sfeam oY oEi-
A AR AET qw agAr mm R faim
i & fau fe gvdt sserp ¥2 o7 19
afan ¥ & wzmwg frogw Tv s oA
wr difan f A1 TR 4q S 7w i
FH 10 97z garar oo ey faferd oA
W ®ET W A7 wAgTl ® ogEm 8T 9%
miA fedt f& o & § om=a d am
femm 2, wewar wwgn av A wen A
FIAT F WAy R W qad] AT AT
1}, arada ® fan fme owe W@
F15 giwupi 74 # 3 g7 ug froww s
fem s w2 owe Fowr aga aER
frd ¥ 3 w7 mmrgeen fer 72§ 50

aral 7t fom w1 2, fad fafaess o &
a7 zE oW 3T 9t oy Av) Aet femoar
LGRS £ B et B R T B T qWE
F AT gemd 26 FEIT gR SA0 A R4
w ot Furr o= F

Sl TrwRTOm . AT, W ouE EEAOE0

i o g e AT qwEerTT o s

FETT METSA W1 FAIETT Ayl wem, woe @
g famrar & b= w1 SEE S U

TR A
£ emfqm & ooz ogmn £ @A AT
T1 T g=ar T

T4 FAOTEr Gir WieT QIEEET W 5 7

LUESIEo S 4 i S
T W A w7 A A

8T araa A o uiafahee

a1

fiatn v | wat (o e T
WA g wml § W g fendi o



59 Additional Emoluments
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MR. DEPUTY CHAIRMAN: The question is:

16. "That at page 6,—

"(i) line 19, for the words 'one year'
the words 'three months' be substituted;
and

(i) line 22, for the words 'two years'
the words 'three months' be substituted."

The motion was negatived.

MR DEPUTY CHAIRMAN: The question is:

17. "That at page 6, line 22, for the
words 'two years' words 'one year' be
substituted."

The motion was negatived.
MR. DEPUTY CHAIRMAN: The question is:

18. "That at page 6, lines 29 and 30,
the words 'and one-half of the addition
al dearness allowance' be deleted."”

The motion was negatived.
MR. DEPUTY CHAIRMAN: The question is:
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19. "That at page 6, lines 32 and 33,
the words 'and the Additional Dearness
Allowance Deposit Account, respectively'
be deleted."”

The motion was negatived.

MR. DEPUTY CHAIRMAN The
question is:
20. "That at page 6, line 38, the

words ‘and one-half of the additional
dearness allowance', be deleted."

The motion was negatived.
MR. DEPUTY CHAIRMAN : The ques-
tion is:

21. "That at page 6, lines 42 and 43,
the words 'and the Additional Dearness
Allowance Deposit Account respectively’
be deleted."

The motion was negatived.

MR. DEPUTY CHAIRMAN
question is:

The

22. "That at page 7, lines 5 and 6,
the words 'and one-half of the addition
al dearness allowance' be deleted."”

The motion was negatived.
MR. DEPUTY CHAIRMAN: The question
is:

23. "That at page 7, lines 8 and 9,
the words 'and the Additional Dearness
Allowance Deposit Account, respectively?
be deleted."

The motion was negatived.

MR. DEPUTY CHAIRMAN:
question is:

The

24, "That at page 7, lines 11 and 12,
the words 'and one-half of the addition
al dearness allowance' be deleted."”

The motion was negatived.
MR. DEPUTY CHAIRMAN: The question
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25. "That at page 7, lines 15 and 16,
the words 'and the Additional Dearness
Allowance Deposit Account, respectively
be deleted."

The motion was negatived.

MR. DEPUTY CHAIRMAN: The question
is:

26. "That at page 7, after line 16, the
following be inserted, namely:—

‘Provided that in a case where the
employee gets a consolidated pay, the
additional amount shall not be counted as
his wages only, but an appropriate
portion of it shall be considered as
Additional Dearness Allowance." "

The motion was negatived.

MR. DEPUTY CHAIRMAN: The question
is:

27. "That at page 7, after line 28,
the following be inserted, namely:—

'(d) the Central and State Govern-
ments, the Secretaries-General of Lok
Sabha and Rajya Sabha and Secretaries
of all other State Legislatures in India
shall and when salaries and any or all
types of allowances are disbursed to
Central and State Ministries, M.Ps.,
ML.As. and M.L.Cs. shall deduct ten per
cent, from each of the emoluments so
disbursed and credit the amounts so
deducted, in accordance with the scheme,
to the accounts that are fixed for this
purpose.' "

The motion was negatived.

~ MR. DEPUTY CHAIRMAN: The question
is:

28. "That at page 7, line 30, the word
'separately’ be deleted.”

The motion was negatived.
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MR. DEPUTY CHAIRMAN: The ques-
tion is:

29. "That at page 7, line 31, the
word 'respective' be deleted."

The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is:

"That clause 6 stand part of the Bill."
The motion was adopted.

Clause 6 was added to the Bill.

MR. DEPUTY CHAIRMAN: Shall wc
adjourn for lunch now?

HON. MEMBERS: Yes.

MR. DEPUTY CHAIRMAN: The House
stands adjourned till 2 p.m.

The House then adjourned for
lunch at six minutes past one of
the clock.

The House reassembled after lunch at one
minute past two of the clock.
MR. DEPUTY CHAIRMAN in the Chair.

Clause IT—Deposits to carry simple inte-
rest.

MR. DEPUTY CHAIRMAN: We shall
now take up clause 7. There are two
amendments, one by Shri Kumbhare and Shri
Shyam Lai Yadav and the other by Shri
Advani and others.

SHRI N. H. KUMBHARE (Maharashtra):
Sir, | move:

30. "That at page 7, after line 36,
the following be inserted, namely:—

‘together with such additional amount as
may be determined to compensate the
loss of money-value of the

[RAJYA SABHA]
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amount deposited by him and occa-
sioned by the rise in the level of prices.’

SHRI O. P. TYAGI (Uttar
I move:

Pradesh): Sir,

31. "That at page 7, line 38, after the
word ‘calculated' the words 'twice a year
and' be inserted."

The questions were proposed.

SHRI N. H. KUMBHARE: Sir, my
amendment seeks to provide for compen-
sating the loss in the money-value of the
amount deposited by the workers on account
of the rise in the price level. Seeing the
present trend, it is very difficult to maintain
the present price level and therefore it is just
and fair to give equitable compensation in
case there is any decrease in the money-
value. Suppose | deposit Rs. 100 today and if
the price level is not maintained, that sum of
Rs. 100 would not fetch the same value after
three years and there will be decrease of 25
per cent in it. Therefore it is necessary to
adopt a measure whereby a worker gets the
equitable value of the amount which he has
deposited. And this can be done only through
a provision whereby a worker would also be
getting an  additional amount  for
compensating the decrease in the muuey-
value. This is a very understandable proposal
and it must be accepted.

sl WieW SEIM @ o SUNEM WERY,
W &=1¢ e wwge § G dw s g
AF EE T A EAAE ROE T I9H 4
frar gur 2 -

"The interest due on the amount credited
in any Deposit Account shall be calculated
in such manner as may be specified in the
scheme."

o ag 2 froww wegEi e
st G @i femr f, =W e F AW
A & @t W B q—wim wm
uw fm & fRn owe fRar e oo Wy
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"The interest due on the amount credited
in any Deposit Account shall be calculated

twice a year in such manner as may be
specified in the scheme."”

@ H &1 ary, 6 WEA & AT AN
IR W A —— qF W WA G A
a ot st sy faer aToNT | TEA 3
qrergd fram W) G st owem § e
argat | fas welt A w1 gwfasw #
farre #<d § Wl TOd gy W1 Ara
Wt o T § A T s g% aw e
ST g W I dAr o srEr fReam
AT ® W TH EIRTT FIA | ATETIOAT
a1

~ MR. DEPUTY CHAIRMAN : The questior|
is:

30. "That at page 7, after line 36, the
following be inserted, namely :—

together with such additional amount
as may be determined to compensate the
loss of money-value of the amount
deposited by him and occasioned by the
rise in level of prices.™

The motion was negatived.

~ MR. DEPUTY CHAIRMAN : The questior
is:

31. "That at page 7, line 38, after the
word ‘calculated’ the words 'twice a year
and' be inserted.™

The motion was negatived.

~ MR. DEPUTY CHAIRMAN. The questior

is:
"That clause 7 stand part of the Bill." 42
RSS/74—3
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The motion was adopted. Clause 7
was added to the Bill. Clause 8 was
added to the Bill. Clause 9 Repayment

of Deposits.

MR. DEPUTY CHAIRMAN : Amendment
No. 32—Mr. Monoranjan Roy is not here.

SHRI O. P. TYAGI : Sir, | move :

33. "That at page 8, line 18, tor the
words 'two years' the words 'one year' be
substituted."

34. "That at page 8, after line 23, the
following be inserted, namely

‘Explanation.—For the purpose of this
proviso, a case of extreme hardship
means sickness or death or marriage of a
family member of an employee or
repayment of loans or borrowing taken
by the employee earlier™

36. "That at page 8, line 35, the word
‘equal’ be deleted.”

37. "That at page 8, line 36, after the.
word 'instalments' the words, 'the first being
fifty per cent, of the whole amount and the
rest in four instalments being one-fourth
each of the remaining amount' be inserted."”

38. "That at page 8, lines 36 and 37, the
words 'or two years, as the case may be,' be
deleted."

39. "That at page 8, lines 38 and 39, for
the word ‘compulsory’ the word
‘voluntarily' be susbtituted.”

Sir. |

SHRI N. H. KUMBHARE

move:

35. "That at page 8, line 33, after the
word 'employment’ the words ‘or shall be
repaid after his death to his nominee* be
inserted."”

The questions were proposed.
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"Provided that nothing in this section
shall prevent earlier repayment of any
amount credited to either of the Deposit
Accounts with interest due thereon in any
case in which any person authorised by the
Central Government in this behalf is
satisfied that extreme hardship will be
caused unless such repayment is made."

& faer w=ft wgEw & wAwg F owrare 6%
uz ara wEAar A fFowrer #r fefa s
g A 7 TE ¥ — A R & A F 59
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AN TAT wOAT g G ¥ | W owea
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"For the purpose of this proviso, a case
of extreme hardship means sickness or
death or marriage of a family member of an
employee or repayment of loans or
borrowings taken by the employee earlier."”

wrr T ogere  wfeard el woe
F amd favw =7 § @ig @ W 6w
aedt 3 f& “owg” faw frmr s &
T afcamr w1 fifdg #@ & v F a&d g
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SHRI BHUPESH GUPTA : | need net say
much on this amendment No. 34, "Foi the
purpose of this proviso, a case of extreme
hardship means sickness or death or marriage
of a family member of an employee or
repayment of loans or borrowings taken by the
employee earlier." It is necessary to define it.
These are only some of the categories which
may be brought within the scope of giving
exemption. That is why we have suggested it.
As you know, all these involve a great
financial strain on the part of most of the
employees who will come undei the provisions
of this Act. Therefore, even the Government
should consider the
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advisability of incorporating such an amend-
ment With regard to the other thing, it is in the
nature of, to some extent, softening the rigours
of the measure. Nothing more than that. | need
not dilate upon it. We are just voicing our
demand. Nothing they will accept, it is quite
clear. I have no illusion on this score. Still it is
necessary that the voice of the working people
should be heard in this connection. As regards
j amendment 39 | have spoken on it, | have j
spoken on the substance of it, namely, the
scheme should be voluntary, not compulsory.

SHRI NIREN GHOSH : The amendment
brought by Mr. Bhupesh Gupta and Mr. O. P.
Tyagi is one of the mildest possible attempts
to soften the blow struk at the working people
when they fall in serious financial difficulties
on account of many accidents and other
things. Therefore, this is one of the most
reasonable amendments and 1 think Mr.
Chavan should have no difficulty in accepting
this. With these words | support the
amendment.

SHRI N. H. KUMBHARE : My amendment
seeks to remove the lacuna in the Bill. The
proposed Act is likely to affect lakhs of
workers, and hundreds of workers are bound
to die. After death to whom is the amount to
be paid ? It may be said that the amount will
go to the legal successor. But one would
agree with me that it is very difficult to get a
certificate of succession from the court.
Suppose | have to take Rs. 100 as refund or
repayment. Then for getting Rs. 100 | will be
required to spend Rs. 200 in obtaining a
succession certificate from the court. There-
fore, some method should be there by which
the amount is promptly “~refunded and that
can be done only when immediately after the
amount is recovered from the worker, he
should be called upon to appoint a nominee
and then in the case of his death, the amount
should be paid to that nominee. This is my
suggestion and this should be accepted.

[31 AUGUST 1974]
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"The aggregate amount credited to any
Deposit Account by or in relation to an
employee shall be repaid to the employee in
five equal annual instalments commencing
from the expiry of one year or two years, as
the case may be, from the appointed day,
together with interest due on the whole, or as
the case may be, part of the amount of
compulsory deposit which remains unpaid."

70

"..after the word '‘instalments’, the words,
‘the being fifty per cent, of the whole amount

AR wor gwted ag § e
and the rest in four instalments being one-
fourth each of the remaining amount,” be
inserted.”
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SHRI'Y. B. CHAVAN : There are only two
or three points and | do not think | need to
explain them in detail. One point is about the
definition of hardship. I thought the Members
would appreciate the phraseology which is
used in the text of the Act. It is not in the
interests of the workers themselves to define
what hardship is. It is better to keep it more
comprehensive than to define it as sickness or
anything like that.

SHRI Y. B. CHAVAN : It would really go
against the interests of the workers. We have
used this phraseology very carefully. | think
that in the interests of those people for whom
they claim to speak, | should request them not
to press this amendment, at least for this
purpose, they should not press it.

Shri Kumbhare's amendment is to make
payment after the death of the person to his
nominee. He is a lawyer himself. He knows
these things won't work. Merely by
nominating a person, you cannot take away
the claim of his legal successor. It will give
rise to useless litigation on this matter.
Whatever procedure is normally followed for
getting the Provident Fund money will be
applicable here. Further, in these two years, |
do not think there will be so many deaths as
the hon. Member seems to think.
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MR. DEPUTY CHAIRMAN ! Now | will
put the amendments to vote.

DR. R. K. CHAKRABARTI (West Ben-
gal) : One thing is not clear about nomi
nation.

MR. DEPUTY CHAIRMAN : Discussion
on these amendments is over. | am putting
them to vote.

The question is:

33. "That a page 8, line 18, for the words
‘two years' the words ‘one year' be
substituted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is:

33. "That at page 8, after line 23, the
following be inserted, namely :—

‘Explanation.—For the purpose ot this
proviso, a case of extreme hardship
means sickness or death or marriage of a
family member of an employee of
repayment of loans or borrowings taken
by the employee earlier.” "

The motion was negatived.

MR. DEPUTY CHAIRMAN
question.

The

36. "That at page 8, line 35, the word
‘equal’ be deleted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is:

37. 'That at page 8, line 36, after the
word ' instalments the words, 'the first
being fifty per cent of the whole amount
and the rest in four instalments being
one-fourth each of the remaining
amount.' be inserted."

The motion was negatived.
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MR. DEPUTY CHAIRMAN : The question
is:

38. "That at page 8, lines 36 and
37, the words 'or two years, as the
case may be,' be deleted."

The motion was negatived.
MR. DEPUTY CHAIRMAN: The questiorn

39. "That at page 8, lines 38 ana
39, for the word ‘compulsory' the word
‘voluntary' be substituted."”

The motion was negatived.
MR. DEPUTY CHAIRMAN : The question
is:

35. "That at page 8, line 33, after the
word ‘employment’ the words ‘or shall be
repaid after his death to his nominee' be
inserted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The questior]
is:

"That Clause 9 stand part of the Bill."
The motion was adopted.

Clause 9 was added to the Bill.

Clause 10 Power of Central Government tg
frame schemes.

SHRI O. P. TYAGI : Sir, | beg to move:

40. That at page 9, line 12, after the
word "nomination” the words "accord
ing to the written wish of the employee'
be inserted."

[31 AUGUST 1974]

SHRI
move:

0. P. TYAGI Sir, | beg to

41. "That at page 9, line 17, for the
words "rupees two" the words "rupee
one" be substituted."
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The questions were proposed.

»it witaw ST A A A o 7 AT
91 BT ¥ Fram wE E, WA w9 A
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"the nomination of persons to receive the
amount standing in a Deposit Account to the
credit of an employee in the event of his
death, and cancellation or change of such
nomination."

fiwr wgarag § o arfadw o g o7 § W
vz fag wrd “according to the written wish
of the employees”.
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"the issue of duplicate of any document
issued as evidence of any credit in the event
of loss or destruction of the original and the
fee, not exceeding rupees two, on the
payment of which such duplicate may be
issued;"
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SHRI MONORANJAN ROY : Sir, |
beg to move :
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[Shri Monoranjan Roy]

42. "That at page 9, line 24 to 30 be
inserted."

The question was proposed.

SHRI MONORANJAN ROY : Sir, sub-
clause (3) of clause 10 at page 9 of the Bill is
a preposterous clause. It purports to delegate
the powers of the Parliament to the rule-
making authority who is none else but a
Section Officer. Now, a Section Officer can
override and nullify the Payment of Wages
Act, the Bonus Act and the Industrial
Disputes Act. Can this power be given to the
rule-making body? Will the Parliament have
no say in the matter? Of course, Mr. Chavan
will argue that the rules, when framed, would
be laid on the Table of the House. Sir, with
regard to the laying of the rules on the Table,
we have our own experience. These things
never come up for discussion.

SHRI Y. B. CHAVAN : They can come
up for discussion.

SHRI MONORANJAN ROY: At least |
have never seen them coming up for
discussion and even if they come up for
discussion, by that time, all the rules would
have been put into operation. So, why are you
insisting on giving such powers to the rule-
making body? We know who makes the rules.
The workers will not get an opportunity to go
to the courts under ithe Industrial Disputes
Act, the Payment of Wages Act and other
Acts which will have no effect at all because
this Act and the rules framed threunder
nullify those Acts and they will become
infructuous. That is why | would like to press
on this point and would say that you should
consider the whole thing again. These powers
should not be given. You are giving the
powers of the Parliament, which can enact
and pass a Bill after much discussion, to that
body which will only nullify the Act itself.
That is why | have suggested the deletion of
the entire sub-clause.

o qEATenY o, § oAt oW
W HUTET & IAH WTAT A T dar g
fe wre fet & 1§ s 9w & A,
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a7 Sl f6C &A1 W@ a7 Sewr & s
a9 ag at fawgw & =@ an @ wa
wrdr &, & wwar g osewr T
2 &y wfgr 1 fame g e oivag =@
e sy wifew owd &1 o9, oF WA
qr 9TT W WY HAT SR 6T WA |

SHRI Y. B. CHAVAN : Actually, the
wording is not 'rupees two'; the wording is
‘not exceeding rupees two. . . It also means
one rupee. . .

SHRI NIREN GHOSH : No, no. .

MR. DEPUTY CHAIRMAN : The ques-
tionis:

40. "That at page 9, line 12, after the
word ‘'nomination’ the words according
to the written wish of the employee' be
inserted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tionis:

41. "That at page 9, line 17, or the
words 'rupees two' the words ‘rupee one'
be substituted.”

The motion was negatived.
MR. DEPUTY CHAIRMAN: Ayes-18
tion is:

42. "That at page 9, lines 24 to 30 b«
deleted."

The House divided.

MR. DEPUTY CHAIRMAN: Ayes—18,
Noes—=80.

AYES—18

Barman, Shri B. D.

Ghosh, Shri Niren
Goray, Shri N. G. Gupta,
Shri Bhupesh

Kumbhare, Shri N. H.
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Mandal, Shri B. N.

Mariswamy, Shri S. S. Mathew
Kurian, Dr. K. Menon, Shri
Viswanatha. Patil, Shri
Veerendra, Rajnarain, Shri. Ray,
Shri Rabi. Roy, Shri
Monorartjan. Shekhawat, Shri B.
S. Swamy, Shri Subramanian.

Tyagi, Shri Mahavir.
Tyagi, Shri O. P.

Varma, Shri M. P.

NOES—380
Adivarekar, Shrimati Sushila Shankar.
Amla, Shri Tirath Ram.
Anandam, Shri M.
Arif, Shri Mohammed Usman,
Avergoankar, ShriR. D. 1.
Berwa, Shri Jamna Lai.
Bbagwati, Shri B. C.

Bhardwaj, Shri Jagan Nath Bisi,
Shri P. N.

Bobdey, Shri S. B.

Buragohian, Shri Nabin Chandra.
Chakrabarti, Dr. R. K.

Chandra Shekhar, Shri.
Chaturvedi, Shrimati Vidyawati.
Choudhury, Shri N. R.
Chowdhary, Shri C. L.
Cbundawat, Shrimati Lakshmi Kumari.
Das, Shri Balram.

Das, Shri Bipinpal.

Dhabe, Shri S. W.

Dikshit, Shri Umashankar.

Gadgil, Shri  Vithal.
Imam, Shrimati Aziza.

Jain, Shri Dharamchand.
Joshi, Shri Jagdish.
Kalaniya, Shri Ibrahim.
Kalyan Chand, Shri.
Kamble, Prof. N. M.

Khan, Shri Magsood Ali.
Kripalani, Shri Krishna.
Kulkarni, Shrimati Sumitra O.
Mahanti, Shri B. K.

Majhi, Shri C. P.

Makwana, Shri Yogendra.
Mali, Shri Ganesh Lai.

Mehta, Shri Om.

Mishra, Shri R. K.

Mukherjee, Shri Pranab.
Mukhopadhyay, Shrimati Purabi.
Munda, Shri B. R.

Murthy, Shri B. P. Nagaraja.
Nawal Kishore, Shri.
Nizam-ud-Din, Shn Syed.
Nurul Hasan, Prof. S. \
Parashar, Shri V. R.

Patil, Shri Deorao.

Pradhan, Shrimati Saraswati.
Punnaiah, Shri Kota.

Puri, Shri D. D.

Rachaiah, Shri B.

Raju, Shri V. B.

Rao, Shrimati Rathnabai Sreenivasa.

Reddi, Shri K. Brahamananda.
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Reddy, Shri K. V. Raghunatha.
Reddy, Shri Mulka Govinda.
Roshan Lai, Shri.

Saleem, Shri Mohammand Yunus.
Sangma, Shri E. M.

Sardar Amjad Ali, Shri.

Savita Behen, Shrimati.
Shastri, Shri Bhola Paswan.
Shukla, Shri M. P.
Shyamkumari Devi, Shrimati.
Singh, Shri I. T.

Singh, Shrimati Jahanara Jaipal.

Singh, Shri Kameshwar
Singh, Shri Mahendra Bahadur.

Singh, Shri Mohan.
Singh, Shri Niranjan.
Singh, Shri Ranbir.
Singh, Shri Sultan.

Sultan, Shrimati Maimoona.

Thakur, Shri Gunanand.
Tilak, ShriJ. S."'

Tiwari, Shri Shankarlal.
Tiwary, Pt. Bhawaniprasad.
Totu, Shri G. C. Trivedi, Shri
H. M.

Varma, Shrimati Narayani Devi Manaklal.
Wajd, Shri Sikander Ali. The motion was

negatived.

MR. DEPUTY CHAIRMAN: The question
is:

That clause 10 stand part of the Bill."

The motion was adopted. Clause 10

was added to the Bill.

Clauses 11 to 13 were aAfed fo the Bill.
Clause 14—Penalties

SHRI BHUPESH GUPTA: Sir, 1 beg to
move:

43. "That at page 10, line 31, for the the
words, 'three months' the words 'six months'
be substituted."

44. "That at page 10, line 32, for the
words 'six months' the words 'one year' be
substituted.”

45. "That at page 10, lines 33 and 34, for
the words 'one year the words two years' 'be
substituted."

46. "That at page Il, lines 5 to » be
delected.”

SHRI O. P. TYAGI : Sir, | beg to move:

47. "That at page 10, line 24, for the
words 'six months' the words 'one month' be
substituted.”

48. "That at page 10, line 24, for the
words ‘one thousand' the words ‘two
hundred' be substituted."

49. "That at page 10, line 31, for the
words 'three months' the words ‘one day' be
substituted.”

50. "That at page 10, line 32, for the
words 'six months' the words 'seven days' be
substituted."

51. "That at page 10, lines 33 and 34, for
the words 'one year' he words 'one month'
be substituted."

52. "That at page 11, line 8, for the
words 'six months' the words 'one month' be
substituted."

53. "That at page 11, line 8, for the
words ‘one thousand' the words ‘two
hundred' be substituted."

The questions were proposed.

SHRI BHUPESH GUPTA : Sir, We have

got this with regard to the punishment of the
employer.

Now we have very bitter
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experience with the provident fund amounts
which have been embezzeled by some em-
ployers and in fact have been a total loss to the
workers and employees. | have suggested
that—you have said imprisonment which shall
not be less than 3 months— you at least make
it "shall not be less than six months" if they do
such things. The maximum should be six
months You can give him less. But why put
the ceiling as three months ? When it comes to
the honourable gentlemen of the big business,
black  market, smuggling world or
racketeering and the like you are always very
kind, full of generosity even when you think
in terms of jailing them. The Government
cannot think of jailing them for more than
three months. After all, how our Birlas and
Tatas sit in jail, if ever they do, for more than
ihree months ? Now, even when they commit
such offences, we know, we are living in an
age where smugglers are awarded Pad-ma
Bhushan, if not Bharat Ratna. At the rate at
which we are going, some king of the
sumggling world might attract awards such as
I have mentioned. Therefore, | say in the case
of repeated offence you have provided for
maximum one year; why not make it two
years ? | think it is very necessary to tell our
capitalist friends, our employers, that the time
has come when they should get ready for
going to jail and spending a few months there
should they commit such offences. I think it is
very necessary. | know that even when we
make this provision, they will know how to
escape the law, they know how to bribe their
way out of it. Therefore, | say, accept this
amendment. Not that it is a big gesture. You
will not accept it. | know the Finance Minister
will not accept it. But we feel we should
express our feelings towards it. And the
moment you talk about workers and strike,
you say ‘three years imprisonment’. But you
cannot do the same when it comes to
employers who may commit defalcation of
funds, embezzlement, swindling, etc. and for
them you say it is only three months. And we
also know fery well what happens to them if
they go to jail. They are very well looked
after. They fall ill immediately—all arti-
fical—and are taken to hospital and nurs-
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ing home to be looked after by this benign
Government. So this is the amendment with
regard to this Clause.

=t W9 eI wWiT: ISR WEIRW,
# favm w7 & 71 smfafes §5 2 A
JAEI QU AEA | FATH |4 AAZE 6
a7 2 g ¢

"aiding or abetting any other person to
avoid making any such deduction or credit,
knowingly makes, or causes to be made,
any statement or representation which he
knows to be false or does not believe to be
true shall be punishable with imprisonment
for a term which may extend to six months,
or with fine which may extend to one
thousand rupees, or with both."

ok g -

"Any employer who omits or fails to
credit to any Deposit Account or remit any
amount to the nominated uutharity, as and
when such credit or remittance becomes
due under this Act or any scheme framed
thereunder, shall be punished with
imprisonment for a term which shall not be
less than three months but may extend ..."

i 3t fAv 6 WEW T TEmn T @
S L LA CIC B e N
wf g @ fE wEl Aw W § A A
2 mg am wt g &, wrm g fratr 2
f& wim s @1 g a9 9T frwo@
T ¥ wErEr wt w1 faaw s @ R
A wTA w o, drr s & fan, T
¥ § fo a1 wim gl # @ @
e & 5 77 awir A § far e w00
safar g guma B fe w9 6 WA A1 g
| Wiy v Sifam W W@ WM ) e
T T & A ®ww 200 w9% ffaq G
frar qure § wre wrk i ofefeafr w30
ay & o @ wE T w @
FTATE
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DR. K. MATHEW KURIAN (Kerala):
Mr. Deputy Chairman, Sir, | support the
amendment moved by Mr. Bhupesh Gupta
that punishment for embezzlement should
be increased. In this connection, | would
also like to mention that our party is
completely opposed to the entire Bill
because this is an anti-labour Bill, a shame-
ful attempt on the part of the Government
for wage freeze, particularly of the working
class who are already suffering from all
sorts of deprivations. Sir, the implementing
authority, in case this Bill is passed, will be
the Employees Provident Fund
Organization, which is already burdened
with scheme like the family pension. Sir,
both the All-India federations— All-India
Federation of Provident Fund Employees
led by Mr. Vayalar Ravi, Congress M. P.,
and the Progressive Provident Fund
Employees Federation of which | am the
President—have declared that imposition of
this additional work on the employees is
unjust and that to enable the E.P.F.
Organization to implement the scheme,
additional staff should be sanctioned. Sir,
the wage increase suggested by the Central
Board of Trustees of the E.P.F.
Organization has even today been denied
by the Minister. | would like to ask the
Minister if the scheme is to be implemented
after it is passed, which agency will
implement it ? After all, it kas to be the
E.P.F. Organization, the Central Provident
Fund Commissioner and the Regional
Provident Fund Commissioners. They are
the authorities to implement this. And the
employees are totally opposed to this. One
of the additional reasons for this is, despite
the fact that the Central Board of Trustees
passed a Resolution unanimously to
increase the salary scales of the employees,
despite the fact that the Labour Ministry
approved it, the Finance Ministry is sitting
over it. They have virtually rejected it. |
would like to have a categorical denial from
the hon. Finance Minister or a
confirmation, as the case may be, that the
E.P.F. Organization will be accorded a
proper stalf sanction and their pay scales
will be increased. (Time bell rings). Sir, |
would like to mention another point. The
whole theoretical basis of this Bill, namely,
this j

is a part of a package for controlling inflation,
is a completely wrong argument, it is a hoax;
it is a myth because, during the last two
decades, 60 per cent of the trade union
struggles in this country were not for wage
increase but for neutralization of increases in
prices, at least, partially, i.e. for D.A. These
are the facts. Prices are increasing not because
of wage increases. On the contrary, prices are
increasing because of the rotten economic
policies of the Government. And the trade
unions are struggling only for neutralization of
.the prices. Therefore, Sir, | totally oppose this
Bill. 1 would like to get a categorical answer
from the Minister whether the employees of
the E.P.F. Organization on whom the burden
of implementation is going to fall will get the
benefit of additional staff sanction, and
whether they will be given additional wage
increases which the Central Board of Trustees
have unanimously suggested.

ot CrETCEW : 4g WY @ ST AT dnee
& =2 pw e & G 1 A ¥ O e R
fas = T2 7 gfwrie TEAT TR 0 5 aeE
v afqeote K ammen § fe w3 gra w4 g1 9t wre
T fer 3 ag % f5 ag o frias &, o
fafiTs: & WAIaE 67 gHE AT wAT § SH
W A A g T R e § 6 W 7
¥ =g F77 AW § a7 w2 s fdaw
F1§ o T g | v, I T AT s ok §
& fitsN o § v Ta7 A gArar, 1932
FwT e ot ¥ <6 T TR A7 ) 9O ag W
foram ot F wre o Tk & e & W
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TE W F 707 v H T A g am fmw
HYT 2o ST w1 W gde H Fe 2w @
T T g &7 O freeht gad g 1 ¥ S
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T O o 1 A F A gw avw A ¥ A
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SHRI'Y. B. CHAVAN : Sir, may 1 just say
a word in explanation, as to what has been
provided for in the Act and what is being
proposed to be amended by the amendments.
The scheme of the Act is that if the deductions
which are supposed to be made, are not made,
or if the deductions having been made, are not
paid in the concerned account, these things are
made punishable—both by imprisonment and
by fine. There is also a provision of a
minimum punishment of three months in this
particular matter.

Now, Sir, it is very interesting to know how
three different groups of people react to the
same proposition in different ways. All these
people are opposed to this Act and they call it
a black Act. But, Shri Bhupesh Gupta in his
very typical v/ay has reacted and says that you
punish them with a little higher punishment
instead of six months and more. Tyagiji wants
that punishment to be reduced.

T W wAede faar ¥ oaw o e aar g
¢ 1 foly 5 wiede fare 7 foy oY oo uree
L I
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Amendment No. 49: 'That at page 10, line 31,
for the words 'three months' the words "one
day" be substituted.”

Amendment No. 50: "That at page 10 line 32,
for the words 'six months' the words 'seven
days' be substituted."

it wivaw sy ey : s St A o oiee-
Frzer WA A & T ave 7 ave afd (o e
A7 wa 7 &, 3% avre § wfz7

MR. DEPUTY CHAIRMAN: They aie all in
your name.

SHRI'Y. B. CHAVAN
name.

: These are in your

5t W9 wwTw @ - ITawlE &, da ow

T WTE WO 2 qg FEen 4w g f® A
HFEHEH g 41 & q gFA aEi O ¥ ¥ g qm
w1 & W I Foe g Feeqifaas & 1 ag oiee-
#7Z F41 2 W7 ATTT 9T S AT FE & IER A9
AT WY ST O gwen et & 1 F war
7 f ay drw ft 3 1 wieeie gt AT 7 W
g arE & WY ey wgwfa & & 3 | g
# a7 vy A g fF & ard orwnem g @
FAT 4707 Az wTF 4T femar & ay @R
wa gt el | gafa oy Faw 39T & aea
wfgd

SHRI Y. B. CHAVAN : | was trying to
demonstrate the thinking of the groups here—
what amendments you have actually brought
is not important. They are amendments of
which you have given notice and naturally
when you have given notice, they will have to
be signed.

The reaction that came from Rajnarain-ji is,
he does not want them to be punished at all.
Sl THATEM - AR

SHRI NIREN GHOSH :
jibes won't save you.

These cheap
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ot rwATOE Oy g s e TE B
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1

SHRI Y. B. CHAVAN : That is your 1
right—I do not want to come in the way— to
think that whatever amendment you have
brought is right. 1 would only like to say one
thing! Gandhiji in his own days certainly
called a black Act a black Act, but if
somebody calls this a black Act he does not
become one per cent of | Gaudhiji.

MR. DEPUTY CHAIRMAN : The question
ot Ao - & graAa faw WG @ aw
WTAT ATEAT § {6 o1 4 0¥ 9 @ &, W S0
FTAW ¥ TAF AT FRAT GOOF § 9vW § 47
T 7
is:
43. "That at page 10,

the words, ‘'three months'
'six months' be substituted."”

line 31, for
the words

The motion was negatived.

MR. DEPUTY CHAIRMAN : The question
is:

44. "That at page 10, line 32, for the
words 'six months' the words 'one year'
be substituted."”

The motion was negatived.
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MR. DEPUTY CHAIRMAN : The ques-
tion is:

45. "That at page 10, lines 33 and
34, for the words 'one year* the words
'two years' be substituted."

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tionis:

46. "That at page 11, lines 5 to 9
be deleted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The question
is:

47. "That at page 10, line 24, for
the words 'six months' the words ‘one
month' be substituted."

The motion was negatived.

MR. DEPUTY CHAIRMAN : TUe ques-
tionis:

48. "That at page 10, line 24, for the
words ‘'one thousand' the words ‘two
hundred' be substituted."

The motion was negatived.

MR. DEPUTY CHAIRMAN: The

question is :

49. "That at page 10, line 31, tor, the
words ‘'three months' the words ‘one
day' be substituted."

The motion was negatived.

MR. DEPUTY CHAIRMAN: |, The.
question is ;
50. "That at page 10, line 32, for

the words 'six months' the words 'seven
days' be substituted.”

The motion was negatived.
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MR. DEPUTY CHAIRMAN :
question is :

Thp

51. "That at page 10, lines 33 and
34., for the words 'one year' the word*
‘one month' be substituted."

The motion was negatived.

MR. DEPUTY CHAIRMAN :
question is :

The

52. "That at page 11, line 8, for the

words 'six months' the words ‘one
month' be substituted.”
*

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is :

53. "That at page 11, line 8, for the

words ‘one thousand' the words 'two
hundred' be substituted."

The motion was negatived.

MR. DEPUTY CHAIRMAN : The
question is :

"That clause 14 stand part of the Bill."

The motion was adopted.
Clause 14 was added to the Bill.

Clause 15—Offences by
Companies

SHRI O. P. TYAGI: Sir, | move :

54. "That at page 11, line 13, after the
words ‘'business of the words ‘and
maintenance accounts of be inserted."

55. "That at page 11, line 13, the words
‘as well as the company' be deleted."”

SHRI
move:

BHUPESH GUPTA:  Sir, 1

56. "That at page 11, lines 16 to 19
be deleted."

The questions were proposed.

st wiraw swo At - el o,

st ®le wte q@ (zfeamr) : ggw dF &
a3 a1 =ifau

it wiraw soera | A S o ¥ e
HIE 7 &7 ATATH & ATG IAT AT 0

Frrarfa vy, T 15 § i gy fev
TATYY & QU7 / UIAT ag AwErA A}

"Where any offence under this Act has
been committed by a company, every
person who at the time the offence was
committed was in charge of, and was
responsible to, the company for the conduct
of the business of the company, as well as
the company, shall be deemed to be guilty
of the offence and shall be liable to be
proceeded  against  And punished
accordingly.”

a1 & wrad qrT A9y 'Ed § gven w€m
FA H 7 &, 9V & ave | fadiy = & oF ag@
giferardr & s & wiw ag a7 f S oo
74 £ 4 TAT 7991 & €01 KA F, g0 A
& gT FOF 2 91 AT a9 wHT F dhe
qTiT wrEdY 14 F 39 A1 § | Ty az g,
W 50 SFTY FT SR gaven fraw wawe ar
TR 74 qHAT—AF AR —A1 TS T 8, F
e J&1 g wiEst 2, 3 ) 3% foras F g
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WY gaR 9 o1ET AT o fom gl 9w
QAT

After the words  'business  of  the
words ‘and maintenance of accounts of
ag Wt wrg dfam e wWof §a &
“as well as the company” wwaT 1§
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S AT WA & AT §13@ W o &
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SHRI BHUPESH GUPTA: Here |
want the deletion of lines 16 to 19 on page 11,
in the clause relating to Offences by
companies. That is the proviso which »ays:

"Provided that nothing contained in
this sub-section shall render any sucli
person liable to any punishment, if he
proves that the offence was committed
without his knowledge or that he had
exercised all due diligence to prevent
the commission of such offence."

In other words it is stated here very
clearly that the owners of the companies
and the bosses can easily escape by
finding a scapegoat or someone to say
that the boss did not know it and that he
did it and then he will get 3 months or so
while the boss will escape. This is the
provision you are making. Why pretend
that you are providing for punishment ?
Do you think Mr. Birla who can even
pocket so many politicians in the country

SHRI RAIJNARAIN : Not politicians ; to
many Ministers.

SHRI BHUPESH GUPTA: ... yes; so
many Ministers and Members of the
Opposition also sometimes will not be
able to find one or two people to say to
the court that Mr. Birla did not know-that
the offence was committed that, that he
was responsible for it and that he was
prepared to take the consequence. Such a
person would of course go to jail if at all
he goes to jail. But Birla has the key
which opens all the jail gates in the
country it seems. Somehow or then when
a Birla man goes to jail we find that his
exit is as quick as his entrance. Birla
kticws how to get him out. So | say why
you should make such a provision. If a
company commits a crime then the man at
the top of the company should be
responsible; he should have no alibi, no
excuse to give if otherwise the company
has been found to be guilty. Suppose, Mr.
Chavan, your officer commits a very
grave crime which involves vicarious
responsibility to this House, could

[RAJYA SABHA] (Compl. Deposit*)Bill, 1974 92

you escape responsibility by saying that you
did not know? Surely, Parliament will not
accept that plea of yours. As you know for
some of the crimes committed by some
officials some Ministers had to fall. Even for
the crime of a prostitute some Minister had to
fall in some country. Why this escape route is
kept open to them even without their asking
for it, | am surprised. Nobody asked for it. But
whenever bureaucrats draw up a Bill like this
hon. Members should know the spirit of Big
Money hovers over their head with the result
we find such provisions in order to allow the
big people to escape, people who should be
punished. Sir, | need not say very much on
this. I do not know what Mr. Chavan will say
but I know that he will not accept even this
reasonable suggestion.

MR. DEPUTY CHAIRMAN: Do you want
to say anything ?
SHRIY. B. CHAVAN : No, Sir.

MR. DEPUTY CHAIRMAN
ments Nos...

: Amend-

SHRI BHUPESH GUPTA : On a point of
order. I am noticing a very interesting
phenomenon. The Mover of the Bill does not
even condescend to reply to what we say and
we are told democracy by debate. We never
thought that democracy is speech from our
side and silence from the other side. You
should ask him to say some-thing.

: When ever it is thought necessary, he
will reply.

SHRI BHUPESH GUPTA: Does he
think that the number he is commanding is a
substitute for argument ? He should take your
permission.

ot TRmTTW : T FET & fE S9T w
e & e & s & A § ot e v
& ¥ oY T w78 B s ¥

ot arawefi: v T wERy § @ &
E A E
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MR. DEPUTY CHAIRMAN: The question
is:

54. "That at page 11, line 13, after
the words ‘business of the words ‘and
maintenance accuonts of be inserted."

The motion was negatived.

MR. DEPUTY CHAIRMAN : The question
is:
55. "That at page 11, line 13, the

words 'as well as the company’, be dele
ted."

The motion was negatived.
MR. DEPUTY CHAIRMAN : The question
is:

56. 'That at page 11, lines 16 to 19
be deleted."

The motion was negatived.
Amendment No. 57 was barred.

MR. DEPUTY CHAIRMAN :
question is:

"That clause 15 stand part of the Bill."
The motion was adopted.

The

Clause 15 was added to the Bill.
Clauses 16 to 19 were added to the Bill

Clause 20—Power to call for returns and
inspect accounts.

SHRI O. P. TYAGI: Sir, | move:
58. "That at page 12, line 41, the words

‘or additional dearness allowance' be

deleted.”

The question was proposed.

MR. DEPUTY CHAIRMAN : Are you
pressing it ?

SHRI O. P. TYAGI :  No, Sir. | beg

leave to withdraw my amendment.

~Amendment No. 58 was, by leave, with-
drawn.
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ffor text of the amendment, vide
col. 93 supra
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MR. DEPUTY CHAIRMAN:
question is :

The

"That clause 20 stand part of tho Bill."

The motion was adopted'.

Clause 20 was added to the Bill.

Clauses 21 to 27 were added to the Bill.
New Clause 28

SHRI O. P. TYAGI:
move :

Sir, 1 beg to

59. "That at page 14, after line 21, the
following new clause be inserted, namely

'28. Annual Report on the working of
the scheme under this Act shall be laid
before both the Houses of Parliament

every year'.

3 P.M.

37 @amfa W1, W F4 @@ dwr @
"Annual Report on the working of the scheme
under this Act shall be laid before both the
Houses of Parliament every year".

39 wamfd S, 17 9 @EET a9 AT FR-
aifet &1 2 50 S e afor oY @y 1
Frt & §, T § T 7 3 @ 6HeA
STHFAT FT 9F1 A5 AATAT & | ZH A1 97 WAT
woy a4 fF A 27 A w1 AT IE 99y we
FA YT T AT Y AT wpad e 7 gy
s g1 afze T 4  wogal B 5T gRar Aal
FTA AT AITATT

FET AF T SR w7 A9 &, o gfaEy e
wEAT &1 W ArAAT & Had o wwer vy § A
oY% T sy | a1 41 Foite gnit 97 AR R vy
A 39 0T =1 g1 A | g agA 0 0g S
gt At W17 age A s § ar afag
ATf® WTTRT ATAAT FT AEAAT WT WAUAE
wEg & farsre wwe fn =0 9% oY o g
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[Shri O. P. Tyagi]

ayarq et wfsarg @it & Fo o &, W=
1 ¥ W g 3, g qt AT i a
HIAT & WHW § 77 A% 9T TOF GOF qTHA
S W HE | I WAL WTTRT AL A7 TUfgm|
#1 gg wATA  AMgASC  gAfaq oirer §
o & i 7 g 6 ST a1 ®1 aWe w1
§U WM AWEA W1 WA & E &4 |
The question was proposed.

SHRI MONORANJAN ROY: 1 do
not know whether Mr. Chavan will agree to
this amendment at the fag end of the Bill. But
it is immaterial whether he accepts it or not.
They are bound to do whatever they like with
the working class. And then the working class
will react. My submission is at least you
announce in this House your acceptance, if
not of this amendment, but the purport of this
and say that you will place before Parliament
every year a detailed report of the activities
under the scheme, how much you have
collected, from where, how it has been kept
and all those things. And that is the minimum
thing that you can agree to.

SHRI Y. B. CHAVAN : Well, Sir, as far as
the principle is concerned, there is no
objection. But it is not the practice that the
annual report of any Act is to be placed on the
Table of the House. You have every right to
know about the detailed working of the Act
and certainly on different occasions the
Government will give this information.

SHRI O. P. TYAGI : | asked about an
annual report on the working of the scheme.

SHRI Y. B. CHAVAN : | understand; 1 am
talking not only about the scheme, but about
all aspects of the Act, Parliament can ask for
information on any occasion, we can discuss
it. You can also give calling attention notices.
Therefore, there is no necessity of having an
amendment of the Act for this.

MR. DEPUTY CHAIRMAN: The
question is :

59. "That at page 14, after line 21, the
following new clause be inserted, namely

'28. Annual Report on the working of
the scheme under this Act shall be laid
before both the Houses of Parliament

every year'.

The House divided.

MR. DEPUTY CHAIRMAN :
AYES—21 NOES—89.

AYES—21

Barman, Shri B. D. Ghosh, Shri
Niren Goray, Shri N. G. Gupta,
Shri Bhupesh Kumbhare, Shri N.
H. Mariswamy, Shri S. S.
Mathew Kurian, Dr. K. Menon,
Shri  Viswanatha Patil, Shri
Veerendra Raha, Shri Sanat
Kumar Rajnarain, Shri Ray, Shri
Rabi Roy, Shri Kalyan Roy, Shri
Monoranjan  Schamnad,  Shri
Hamid AH Shekhawat, Shri B. S.
Sinha, Dr. Ramkripal Swamy,
Shri Subramanian Tyagi, Shri
Mahavir Tyagi, Shri O. P.
Varma, Shri M. P.

NOES—89

Abid, Shri Qasim Ali

Adivarekar, Shrimati Sushila Shankar
Alva, Shrimati Margaret

Amla, Shri Tirath Ram
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Anandam, Shri M.

Arif, Shri Mohammed Usman
Avergoankar, Shri R. D. J.
Berwa. Shri Jamna Lai
Bhagwati, Shri B. C.
Bhardwaj, Shri Jagan Nath
Bisi, Shri P. N.

Bobdey, Shri S. B.

Buragohain, Shri Nabin Chandra
Chandra Shekhar, Shri
Chaturvedi, Shrimati Vidyawati
Chaudhari, Shri N. P.
Chaurasia, Shri S. D. S.
Choudhury, Shri N. R.
Chowdhary, Shri C. L.

Chundawat, Shrimati Lakshmi Kumari

Das, Shri Balram

Dikshit, Shri Umashankar
Gadgil, shri Vithal
Himmat Sinh, Shri

Imam, Shrimati Aziza
Joshi, Shri Jagdish
Kalaniya, Shri Ibrahim
Kalyan Chand, Shri
Kamble, Prof. N. M.

Khan, Shri Khurshed Alam
Khan, Shri Magsood Ali
Kripalani, Shri Krishna
Krishan Kant, Shri
Kulkarni, Shri A. G.
Kulkarni, Shrimati Sumitra G.
Mahanti, ShriB. K.
Majhi, Shri C. P.

Makwana, Shri Yogendra
42 RSS/74-4.

Malaviya, Shri Harsh Deo
Mali, Shri Ganesh Lai

Mehta, Shri Om

Mishra, Shri R. K.
Mukherjee, Shri Pranab
Mukhopadhyay, Shrimati Purabi
Munda, Shri B. R.

Murthy, Shri B. P. Nagaraja
Musafir, Shri Gurmukh Sineh
Narasiah, Shri H. S.
Natarajan, Shri C. D.

Nawal Kishore, Shri
Nizam-ud-Din, Shri Syed
Nurul Hasan, Prof. S.
Parashar, Shri V. R.

Patil, Shri Deorao

Pradhan, Shrimati Saraswati
Punnaiah, Shri Kota

Puri, ShriD. D.

Rachaiah, Shri B.

Raju, Shri V. B.

Rao, Shrimati Rathnabai Sreenivasa
Reddi, Shri K. Brahmananda
Reddy, Shri K. V. Raghunatha
Reddy, Shri Mulka Govinda
Roshan Lai, Shri

Saleem, Shri Mohammad Yunus
Sardar Amjad Ali, Shri

Savita Behen, Shrimati
Sharma, Shri K. L.

Shastri, Shri Bhola Paswan
Shukla, Shri M. P.

Shyamkumari ~ Devi,  Shrimati
Singh, Shri I. T.

98
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Singh,  Shrimati Tahanara Jaipal ofT siYgq swTw ATt o Iy WA, A
Singh, Shri Kameshwar Singh, Shri JréAT S AqiEd 4 3 e fedy am w0 A
Mahendra Bahadur Singh, Shri Mohan FATRTC T | N A S A9 N A W

Singh, Shri Niranjan Singh,  Shri
Ranbir Singh, Shri Sultan Sinha, Shri
Awadheshwar Prasad Sukhdev Prasad,
shri
Thakur, Shri Gunanand Tilak, Shri J.

Sultan, Shrimati Maimoona
S. Tiwari, Shri Shankarlal Tiwary, Pt.
Bhawaniprasad Totu, Shri G. C.

Trivedi, Shri H. M.
Varma, Shrimati Narayani De”i Manan.-lal
Wajd, Shri Sikander Ali

The motion was negatived.

Clause 1—Short Title, Extent and
Commencement

SHRI O.P. TYAGI : Sir, I move :

1. "That at page 1, lines 5 and 6, for the
word 'Compulsory' the word "Voluntary' be
substituted."”

SHRI BHUPESH GUPTA : Sir, I move.

2. "That at page 1, lines 5 and 6, for the
words ‘Additional Emoluments
(Compulsory Deposit)' the words 'Addi-
tional Burdens on the Working People and
Compulsory Wage Freeze' be substituted.™

The questions were proposed.

& f wror o et wgard g @ wen
2 i v ag v fandoes & Fovy w0 @ & onlt & w8
HETEA T T HTT F AN 1 T 7 T gafar
& faweft oft qwita w1 ST R @ qE A a2,
fa AT ' WTERT WA T N A S

SHRI BHUPESH GUPTA : Sir, | rise on a
point of order. He said "Atma". No such
"Atma" is existing there.

st w3t fag wamaw : wwEar wg1, Save

SHRI SUBRAMANIAN SWAMY : What is
your ruling on that ?

MR. DEPUTY CHAIRMAN : There

cannot be a ruling on that.

S} oAWK AT E |

it ST ST W T AwT &0 H RIS
farda =7 & gar1 3571 7 a7 < & f wro oA
&1 at g &fam S wraror =i £, G
aiferarie aui 4% &, oo g Swwmadr @ wma
# wre v rzae 7@ w1 IR0 AT A 97
F1 @9 wa q wfeawl @1 @ ¥ g @
feafa v aga sawar 2@ 81 4 &0 A w9
qrit 8 £ 5o agdY g€ wgrd & s & s
EATE AT 34 § WV A 007 HgarE WA &4
& a1 wifars 39% 419 WMET 9wE wJmog |
FUFT HAAq 14T ¢ (% ag 70a 9y wami w0
AATGAT TF A% HYT ACT G FT A5 AWOAT T
AT AF | T [T G AT TH qF AZOOAT AT
Foww 3Eer § A IRE Aa9 F qgar war g
T WIT AE AT Fa1 T § 1 At 9 g
S HT FE WL 4 @ { [ WY 4 99 97 99
T g AT AT wEE agar %y fe @i Ay
& ooy wraTs sy 5 wgard e 517 gz
AT A1 T GNTL FT OF afwer T g &
gasat § 5 ag qrrer aniie faager anen
g, @At 2
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AT AR AHLFT 944G & Wy wgarE w1 wA
FAT RIS R LA SN AT AR F
& Sy o= o o war 91 A1 WA A v g
wEms OFa ¥ fao wood o W9 s Fema
T AR, TENHA A qFg A AW A7 TF WAL AH
BT H FEAAT TE | IR I T AT R
WY Y TET T TATIO Fgar @ a¥ =,
Y IR TFA 7 T 7 FOT FT O A
SYTET T AW K AT G 8 |

SHRI NIREN GHOSH : No, it is much
more than that. It is more than Rs. 14,000 to
Rs. 15,000 crores today.

Y <A T 10 TACHITH 1 5 FATCHANT
% FEATET & )

ot Sy e @Y ;e o, s FmT
w0g & 1 f gamen # e faan a7 arge e
Zariz o1 & = i § 3 sy = arde g !
qF TR 97 WA U9 & €T § 990 @1 & a7 A%
WEATE ATTF BT 7 48T GO0 G A0 §07)
137 wEars FHEIAT A K Avge
T IAFT wAAEr § T F 3% wmy ww v # )
T FAAT AF WEATT R AEE B OAFAT IA
FAII AT AAA F A7 Ty gafan §9 wed
ariaT @ 6 37 Aol w1 o Wi ) 3AE s
TS TEH W] T AR WL B9 £ ) W &7
afes greafas e awar ¥ wEe aE
=7 78 & maw g faast 28 & wger @
gL ST AT AT 9GS T | IO A W
qg F fau, T @m & &, w5 g1 6
TN T & FAw, s aftd aan & fa
W g7 ffaw | wgar v 7 5 s )
afea agmg 1 T & o w A A
T@ 1 a2 79, a8 afe ad w7 770 wd
&40 qraen & & wrer =51t 3-f agime
eHIeTaZT Avendt fsmfaz faa, g ‘s’
& 1A g urT ‘Al A arfE o T,
=% feafq o €1 fe a7 5w 48 ¢ a9 81 93
TAA DT AT | AITHT ST 4001 % 0§ qymar
F & wwafw 2 oww fw W) IwafE

A1 OWATd AFT 2| TWHEF TR I AVEAL
T OB AU WTE AW & AWTH AW
o §w ArEAT o wEraw g AlE
wgm§ W @1 owEmr A a7 w9
I ST AR, AR g9 AW WA uTEAl
AT 19 39 7 A §ara 2 1 77 T AT T
WAL Y wA AT, FART AT AW IqET A
Afa | g7 a=4] %1 1A 21 Fraw md @ fam
T I anE wa A feaf s e 30
T =T e # (6w o feafs 4 5 i
TWH F AW A 2 T A1 7 N TE AITRT AT
# % za 2 | =7 AEwla 1 AT I 707 3
At 5 mife faerndy &, wizmens € wfgaens
ATATTO §7 F00 O 3 1 9?72 Ao feadt o
I H g grar A1 I AW u fae, srean A1
wforat ey feata 3erq g0 e 7R T | gA
TEE AT | T W FH AT WA T
TE { TV AT & A 7o 47 7Y
WAL FHT T FHT e (o Ay vt
qgt 21 f Fewa oi &1 e 74 g 3Ee
TR Iz dma o Ay AW o AAT
& Foera sa e A%q fFen 2, woran 29 ° s-
TAT, AT F G AT T qAHD 97 WO
FETE, WEITHT 9% w79 AE0 A 917 47 ¥
AZA SFUATHR ATLAN 17 (A0 A2 0
EERGEAREME LR EC R NN e
W w7 T2n 2, AT w3 1 gAT e &
A Aare F \ave qa Ay AR g A
% for oo (= % gra A & 9 T O feEae
& wforer w7 V7 & ) W A 9T & 0T A7 q
AT Y e o Asa ¢ B eE fadas w e
AT TrRATA <17 AFA 5 307 4, A7 AL A
2, i-difaan 2 Toaw G w9 2 w2 2
§ awEar g b st | i 20 irerd
1 A7 ‘FTRE w7 famn wo, won ¢ oo 3
FIER TG )

SHRI BHUPESH GUPTA : | have been
more realistic. After killing a man it is no use
trying to offer him birthday, greetings.
Already so many provisions have been passed.
Voluntarism is gone. What is the use of
calling it voluntary ?
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[Shri Bhupesh Gupta] It is all
compulsory, coercive and absolutely

preposterous. If you like for the sake of
nomenclature to put 'voluntary' in it, it will
be the greatest hoax in the country. The Bill
is all compulsory. You cannot transfer a
wine shop of contraband brand into a
sweetmeat shop by putting up a signboard to
that effect. Therefore, | have given the name
which exactly fits in. | have said that instead
of calling It "Additional" Emoluments
(Compulsory Deposit) Bill, call it by
"Additional Burdens on the Working People
and Compulsory Wage Freeze Bill" . ..

SHRI NIREN GHOSH: And also Wage
Cut Bill because the money value will go
down.

SHRI BHUPESH GUPTA : His idea is
quite right. I have given this name. You say
that your motto is Satyameva Jayathe. But
this Bill bears the name which is the
definition of falsehood. That is why there is
nothing decent in it. If you people believe in
the Satyameva Jayathe philosophy of yours
and if you do not want to violate it in the
same way you have violated your election
pledges day after day, then you should accept
my suggestion. | have done a good turn to
you by giving this description. Why not call
a spade a spade ? Why do you lack that
moral courage ? Why do you want to be a
highway man by pretending as if you are a
priest in the Lakshmi Narayan temple ? You
want to be a ballerina when you are in fact
the ugliest and not even worthy of sight. |
cannot understand all these things. Why don't
you call it by proper name ? This is what |
have provided and Mr. Chavan should
congratulate me.

I did not wish to say much. But it should
be known to the country that here you are
passing this measure with your strength of
press button majority. We are all passing a
measure which is unheard of in a situation
of this kind. Under the hypocratic grab of
containing inflation, you are adopting a
preposterous posture of attacking the
working people. We are passing a measure
which, while leaving out Tatas
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and Birlas and their personal income, the
smugglers, the black-marketeers, merchants of
black money and the corrupters of our public
life, comes down heavily upon the great
working people of our country in total disdain
of all the norms that we cherish and value.
Here we find Mr. Chavan, in the name of
fighting inflation, is passing a measure which
will add to the suffering, privation, hardship
and denials of our working people. After all
what are you freezing ? What you are taking
away in the name of compulsory deposit is not
the super profit, is not the earning of some
parasitical class. You are taking away from the
working people of our country who by their
toil are producing fortunes for this country and
yet they are starving and suffering and
standing in the lines of unemployment queue.
You are taking away from them their morsel
of food and in return you are giving them on
the one hand high prices and highest cost of
living, highest wheat and everything.

And, on the other hand, when by their
straggle they got some money, some little gain,
by way of dearness allowance or increased
wages, you come as the Pindaris and the
raiders on their homes in order to grab that
money and run away with it. This is not
democracy. Sir, this Government is, of course,
going the whole hog along the rightist path in
the economic field. Sir, it has now decided to
go that way. Sir, it has broken its own pledges,
it has gone back on its own election mandate,
and today, it has chosen to attack the people
right and left and to attack them cruely and
cynically and without caring as to what would
happen to their future, to their children and to
their children's children. Sir, the crisis is what
they have created and the burden of the crisis
is passed on to the common man.

Sir, | could have understood if the
President's salary was taxed and a compulsory
deposit of seven to eight thousand rupees had
been taken away from the President's salary of
ten thousand rupees; I could have understood
if a compulsory deposit of about four
thousand rupees
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had been taken away out of the Governor's
salary of five thousand rupees; and 1 could
have understood if, in the name of the
Compulsory Deposit Scheme, the Birlas,
Tatas, Dalmias, Jains and the smugglers and
the blackmarketeers of the country, had been
touched with a view to getting their personal
income compulsorily deposited into the
exchequer to use it for the cause of the nation
and for the purpose of fighting the present
inflation. Nothing of that kind ! Go and attack
the working class; go and attack the
employees; go and attack the workers; go and
rob them of their barest earnings and put them
to suffering, break their strike, attack them
after the strike is broken and rob their homes
and put them to humiliation, put them in
acute suffering and in difficulties of all kinds.
This is what they do and this they call
democracy. Sir, nothing is more preposterous
than this. Therefore, | have given these
amendments... (Interruptions). Sir, 1 would
ask them whether they have consulted their
wives. Sir, 1 would like to say: "Go and
consult your wives. Lady Members, go and
consult your husbands ..."

SHRI OM MEHTA: Sir, did he consult his
wife ?

SHRI BHUPESH GUPTA: You see, |
would not say anything about my friend, Shri
Om Mehta, because, obviously, he believes in
consulting other people's wives. Sir, | am
asking them to consult their own spouses and
come to the conclusion as to what they feel.
You have children, some of you, and you are
not in such a disadvantageous position as |
am. So, consult them ; consult them and ask
them as to what they feel. Mr. Chavan, you
may have no children. But many of the
Members here have children and they are
proliferating. Let them ask them as to what
they feel about this. They will oppose it; the
housewives will oppose it; and their relatives
will oppose it. Well, Sir, | know that the press
button democracy has been so vulgarised, so
brutalised and so degraded that within
twinkling of an eye, with the whip of the
Congress Party,
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democracy on the other side of the House will
come into action in order to sanction this civil
and uncivil and savage attack on our working
people. At least, do so by adopting this title,
because that will accord with the caps that
you wear. Do not try to borrow something
from some-body with a view to concealing
your identity, odious as it is. Therefore, | have
moved amendment and | know, Sir, that you
will put it to vote. Let us see how truth takes
care of these amendments.

MR. DEPUTY CHAIRMAN : The ques-
tion is:

1 "That at page 1, lines 5 and 6,
for the word ‘Compulsory’ the word
‘Voluntary' be substituted."

The motion was negatived.

MR. DEPUTY CHAIRMAN: The question

2. "That at page 1, lines 5 and 6,
for the words ‘Additional Emoluments
(Compulsory  Deposit),’ the  words
'Additional burden on the working people
and Compulsory Wage Freeze' be
substituted.”

The House divided.
MR. DEPUTY CHAIRMAN :

AYES—20
NOES-90

AYES-20
Barman, Shri B. D. Ghosh,
Shri Niren Goray, Shri N. G.
Gupta, Shri Bhupesh Koya,
Shri B. V. Abdulla Kumbhare,
Shri N. H. Mariswamy, Shri S.

S.
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Mathew Kurian, Dr. K. Menon,
Shri Viswanatha Patil, Shri
Veerendra Raha, Shri Sanat Kumar
Ray, Shri Rabi Roy, Shri Kalyan
Roy, Shri Monoranjan Shekhawat,
Shri B. S. Sinha, Dr. Ramkripal
Swamy, Shri Subramantan Tyagi,
Shri Mahavir Tyagi, Shri O. P.
Varma, Shri M. P.

NOES—90

Abid, Shri Qasim Ali

Adivarekar, Shrimati Sushila Shankar
Alva, Shrimati Margaret

Amla, Shri Tirath Ram

Anandam, Shri M. Arif, Shri
Mohammed Usman Avergoankar,
shri R. D. J. Berwa, Shri Jamna Lai
Bhagwati, Shri B. C. Bhardwaj,
Shri Jagan Nath Bisi, Shri P. N.
Bobdey, Shri S. B.

Buragohain, Shri Nabin Chandra
Chandra Shekhar, Shri

Chaturvedi, Shrimati Vidyawati
Chaurasia, Shri S. D. S.

Choudhury, ShriN. R.

Chowdhary, Shri C. L.

Chundawat, Shrimati Lakshmi Kumari

Das, Shri Balratn

Dhabe, Shri S. W.

Dikshit, Shri Umashankar

Gadgil, Shri Vithal

Himmat Sinh, Shri

Imam, Shrimati Aziza

Joshi, Shri Jagdish

Kalaniya, Shri Ibrahim
Kalp Nath, Shri Kalyan Chand, Shri
Kamble, Prof. N. M. Khan, Shri
Khurshed Alam  Khan, Shri
Magsood All  Kripalani, Shri
Krishna  Krishan  Kant,  Shri
Kulkarni, Shri A. G Kulkarni,
Shrimati Sumitra G. Mahanti, Shri
B. C. Mahanti, Shri B. K. Majhi,
Shri C. P. Makwana, Shri Yogendra
Malaviya, Shri Harsh Deo Mali,
Shri Ganesh Lai Mehta, Shri Om
Mishra, Shri R. K. Mukherjee, Shri
Pranab Mukhopadhyay, Shrimati
Purabi Munda, Shri B. R. Musafir,
Shri Gurmukh Singh Narasiah, Shri
H.S.

Navval Kishore, Shri
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Nizam-ud-Din, Shri Syed Nurul
Hasan, Prof. S. Parashar, Shri V. R.
Patil, Shri Deorao Pradhan, Shrimati
Saraswati Punnaiah, Shri Kota Puri,
Shri D. D. Rachaiah, Shri B. Raju,
Shri V. B.

Rao, Shrimati Rathnabai Sreenivasa Rao,
Shri V. C. Kesava Reddi, Shri K.
Brahmananda Reddy, Shri K. V.
Raghunatha Reddy, Shri Mulka Govinda
Roshan  Lai, Shri  Saleem,  Shri
Mohammad  Yunus Savita Behen,
Shrimati Sharma, Shri K. L. Shastri, Shri
Bhola Paswan Shukla, Shri M. P.
Shyamkumari Devi, Shrimati Singh, Shri
I.T.

Singh, Shrimati Jahanara Jaipal

Singh, Shri Kameshwar

Singh, Shri Mahendra Bahadur

Singh, Shri Mohan

Singh, Shri Nathi

Singh, Shri Niranjan

Singh, Shri Ranbir

Singh, Shri Sultan

Sinha, Shri  Awadheshwar  Prasad
Sukhdev Prasad, Shri Sultan, Shrimati

Maimoona

Thakur, Shri Gunanand
Tilak, ShriJ. S.
Tiwari, Shri Shankarlal
Tiwary, Pt. Bhawaniprasad
Totu, Shri G. C.
Trivedi, Shri H. M.
Varma, Shrimati Narayani Devi Manaklal
Wajd, Shri Sikander Ali
The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:

"That Clause 1, the Enacting
Formula and the Title stand part of the
Bill."

The motion was adopted.

Clause 1, the Enacting Formula
and the Title were added to the Bill.

SHRI Y. B. CHAVAN: Sir, |
beg to move.

"That the Bill be passed."”
The question was proposed.

SHRI S. S. MARISWAMY (Tamil
Nadu): Sir, | would like to remind our
great Finance Minister of an episode from
the Ramayana. Sir, when King Dasratha
was advised by his ministers that he
could take back the promises given to
Kaikai, he replied that he did not want to
commit the sin of all the sins. He said that
whatever he gave with his right hand, he
should not be accused of taking it back
with his left hand. He said, 'If | do like
this, that will be the worst crime possible.
I have given the promises and | would not
take it even if 1 have to die or. account of
that". Accordingly, Sir, he did not
withdraw the promises. As a result, he
had to give his life. That is the tradition
that this country had built up. And now
here the Government is, in one stroke,
taking back whatever concessions it gave
to the workers. The Bill that you have
passed today is a breach of trust. Itisa
break of all the promises
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[Shri S. S. Mariswamy]
that you make on the floor of this Parliament.
This is an anti-people Bill. This is an anti-
workers Bill. I would urge upon the Finance
Minister to withdraw this draconian measure.

st wpr mmR (3T W) ¢ O
T fawr %1 agw & &% faeam ad M afea
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[The  Vice-Chairman  (Shri  Bipin
Dass) in the Chair.]
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A & =T Agr £, & ar foh e e
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A0 & g faw AEW | qE A T
o oF dfess o s avg & W AG
H WA ogAM & WY WIgEwT g maifane
& AT @ WIOET gaTE A0 § W age
It FTE AT FH 9T MT HFC A | THA
TIANE FT WAAT A GEAT AT WR ST
wAEa A ¥ g AGAT | WA T A &
fa o 9y oedy woa  fae wAT | AEUF
AN A9%1 § W0 T F 9T w9 TgEE
0% faar T am w1 e ge v ooy ww
Frorat 2 & wrd 8, {9 WA Areh e
T 9T Aty w7 Hfaw |

SHRI BHUPESH GUPTA : Sir, we are
at the end of a chapter which will be re-
membered with profound regret and deep
resentment in the years ahead. Sir, unfor-
tunately, we could not stall and kill this j
measure, not because we lacked any moral
fibre, but because we suffered on account
of numbers. It is the battle which has been
won by the Government not on a moral
plane, but on the plane of sheer brute
majority which is misused! in the
parliamentary institution, in the process
denigrading the credibility of such insti-
tutions. At a time when the economic field
is facing an unprecedented crisis and our
parliamentary democracy, as we understand
it or whatever it is, with its limitations and
so on is faced with threats from all quarters
including the behaviour of the ruling party
and the Government, we are passing a
measure of this kind. And the | social
impact of it would be entirely negative. Sir,
Mr. Chavan said that he would be raising
Rs. 450 crores with the help of this
measure. Rs. 450 crores is not a very big
sum if you take into account the super-
profits and the accumulation with the multi-
millionaire class and the traditional income
generated in agriculture as a result of the
developmental activities which are being
cornered by the landlords and rich peasants.
It has been pointed out by expert committes
that by putting agricul- [ rural tax, we could
easily collect nearly Rs. 1.000 crores from
the agricultural sec- |

[31 AUGUST 1974] (Co/npl. Deposit) Bill, 1974 114

tor, mainly from the rural rich landlords and
kulakas.

Sir, it has also been pointed out that if we
had properly taxed the multi-millionaire class,
the corporate sector, we could have collected
many times more than the amount now
collected. Even today, our tax arrears in gross
come to about Rs. 800 crores of which,
according to them, the effective areas—I do
not know what it means—come to Rs. 450
crores. It is, therefore, quite easy to raise this
sum by stepping up the taxation measures and
by enforcing such measures, if necessary
amending certain aspects of the law and the
Constitution. The Government has not taken
that line. It has taken what comes to it very
handy. It is the measure which is born in the
arrogance of monopoly of political power in
the hands of one party, which regards the
entire Opposition, irrespective of what the
Opposition stands for, which counts only on
its own word and not on logic, not on reason
and not on what the people feel. People even
belonging to their party will not give them
support. This is not the way of democracy.
Today, we are writing a very black chapter in
the annals of our parliamentary institution.
That is why [ have risen to raise my voice of
protest against this waywardness of our parlia-
mentary institution, not because we have
chosen the path but because they want to drag
it in this manner. Sir, what will the people
think? What will the people outside, who are
suffering, who are trekking today from the
villages to the towns, who are in the agony of
starvation, who are swelling the ranks of the
unemployed, think? They will think that it is
their parents, their brothers and sisters, the
bread-earners, who are subjected to suffering
by this Government. This will cause much
more suffering than to which they are already
subjected to. That is how they will look at the
parliamentary institution. They will not look at
us that because we are Members of
Parliament, we are always divine. They will
judge us by our action.  And how do they
feel?
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[Shri Bhupesh Gupta] They will feel that
the Indian Parliament, in the 28th year of the
country's independence, is  conpletely
oblivious of the difficulties and sufferings, of
the sorrows and miseries of the millions of
our people, and that the parliamentary
sanction is sought and is given because of the
majority of ruling party to pass a measure of
this kind. That is how they will take us. The
hiatus between the parliamentary institutions
on the one hand and the masses on the other
will grow and the gaps will widen. And, yet,
we find the hon. Members talking about
parliamentary  institutions.  You  are
discrediting our institution. You are
instigating our people against our institution.
You are creating a wide gap between what
we preach and talk and do in this House on
the one hand and what the masses feel and
look forward to on the other. That is why, |
say, | am very much opposed to it. Sir, the
last valedictory word you must take. 1 am
not a retiring Vice-President so that | can
make a brief speech wherein | can take note
of corruption.

Sir, here | want to point out to you very
frankly that this measure will never sell in
the country and | am sure, if it were on the
eve of the elections, you would never have
dared to pass this measure. Today you know
that elections are one and a half year ahead
and, therefore, you can take liberty of that
situation in order to experiment with a
measure of this kind. But. people will never
accept it.

Sir, 1 rise to call from the forum of this
House our workers, our employees and other
sections of our working people to rise in
revolt against this measure wherever they can
to protest against this measure, create a spirit
of defiance wherever they can and in
whichever manner they can. It is better to
fight and, if necessary, to die on one's feet
than live on one's knees. And, | am clear in
my mind that our trade union movement, our
working class movement and our employees'
movement both in the Government sector and
in the r.on-Government sector, who have |
created a fighting tradition, will forge their ;
unity and come together in the common J

[RAJYA SABHA] (Compl. Depositj) Bill, 1974

116

protest and struggle against this heinous
measure which by no canons of decency or
democracy could at all be supported.. Sir, this
is the only hope now. We have failed by the
people insofar as this measure is concerned
but, 1 am sure, people have not failed by
Parliament and they shall assert their
sovereign right on an appropriate occasion in
an appropriate manner so that some such
shame and disgrace does not come in order to
tarnish the image of our parliamentary and
democratic institutions and tradition.

(Time bell rings).

Sir, before | sit down, as you have been
ringing the bell, 1 want to say that this
measure has a significant note about it. It is a
challenge to our working people. It exposes
this Government. It exposes this Government
as one which has lied to the people, the
Government which lies to the people at the
time of the election, and behaves in this
manner after the election, a Government
which incorporates in a measure of this kind
the philosophy of the Tata memorandum, or
the Birla friends or the resolution c-f the
Federation of Indian Chambers of Commerce
and Industry and the multi-mil-lionaries class,
is worthy of utter condemnation and criticism
on the part of the people. That is what should
be done. 1 know, Sir, many people on the
other side of the House, certainly their
supporters, do not support a measure of this
kind; they are unhappy, they are sorry, but
they have allowed for the time being their
loyalties, their party loyalties and their
affiliation to the organisation. It is
understandable. To have the power of that
judgment, they have been silenced but their
feelings have not been subdued Sir, once
again, | am sure that they will reassert when it
comes in future days to fight for such a cause.
Therefore, | am speaking, | know, for all
sections of the working people. 1 am not
speaking for my party alone, or, for that
matter, any other party. | am speaking for the
people of our country, the working people, in
particular, of our country, who are
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divided among the parties we represent in
this House but who are united in their bold
and solid condemnation of a measure of this
kind.

AN HON. MEMBER: Hear, hear.

SHRI BHUPESH GUPTA: Sir, this mea-
sure shows the utter bankruptcy of the i
Government. They do not know how to fight
inflation. They are imitating from the copy
books of Heath in England and of Nixon who
has gone down in history, in order to pass a
measure of this kind in the name of curbing
inflation. (Time bell rings.) Yet they do not
know that such measures in England did not
stop inflation but gave it a fresh boost, nor in
the United States of America where inflation
rose by 13 per cent. Why have you gone in
for that?

(Time bell rings).

Sir, now before 1 give any suggestion and
before I sit down, | would like to say a few
things. This is all that | can do. You are very
anxious, | believe, Sir, are in a fortunate
position like me, because you do not have to
put any compulsory deposit. So, your
feelings | can understand. | can understand
my feelings also.

(Time bell rings).

THE VICE-CHAIRMAN (SHRI BIPIN
PAL DAS): Others are waiting.

SHRI BHUPESH GUPTA: Others will
speak. | want others to speak. | have asked
Shri Rajnarain to speak as long as he likes.
Sir, | suggest the wage freeze Ordinance
should be withdrawn. Now, it is not
Ordinance, it is law. It should be
inoperative. The President should not give
assent to it. The new President, who has
been installed in the Rashtrapati Bha-van, to
whom the other day the Congress General
Secretary introduced a tax-dodger from
Tamil Nadu, will do well not to give his
assent to this measure.

Vigorous measures should be taken to
combat inflation and bring down the prices.

(i) Immediate demonetisation to mop
up the black unaccounted money that is
playing havoc with the country's eco-
nomy.

(i) Nationalisation of essential indus-
tries like sugar, vegetable oil and cotton
textiles in order that private profiteers do
not play with the production of essential
commodities to mint money for
themselves and inflict misery on the
people.

(iii) Public distribution of foodgraias by
State take-over of wholesale food-grahs,
trade, compulsory  procurement of
marketable surplus of foodgrains with the
landlords and rich producers, vigorous de-
hoarding of hoarded stocks, and
distribution of foodgrains, sugar, oil,
cloth, fuel and other essential commo-
diiies through shops at all industrial es-
tablishments and depots in villages under
the supervision of popular committees.

(iv) The peasant producer must be
guaranteed remunerative price for his
produce, salvaged from the fleecing grip
of the speculative trader and assured the
supply of agricultural inputs.

(v) Speculative credit by banks and
financing institutions should be totally
prohibited.

(vi) Stopping all non-development ad-
vances to State Governments.

(vii) Realising the unpaid dues of over
Rs. 146 crores, unpaid electricity dues.

{Time bell rings).

These things should be done. These are
some of the measures | have suggested for
fighting inflation and, above all, to fight
inflation, corruption must be ended ruth-
lessly from all the spheres of our public life,
specially in the centres of political power
and decision making.
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"Whoever, with a view to—

(a) avoiding making any deduction of

additional wages and additional dearness
allowance an crediting the
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same to the Additional Wages Deposit
Account or the Additional Dear-ness
Allowance Deposit Account, as the case
may be, or

(b) aiding or abetting any other person
to avoid making any such deduction or
credit, knowingly makes, or causes to be
made, any statement or representation
which he knows to be false or does not
believe to be true.

shall be punishable with imprisonment..."
(Time bell rings).
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THE VICE-CHAIRMAN (SHRI BIPIN-

PAL DAS): You are going far away from
the Bill.
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SHRI NIREN GHOSH: | want to

speak...

W ToATCMW: WM @1 aF WA g7
@ F oA Eow oam o fmw
2 g ot foegem Wt ¢ fr ozaaiw
fore & w8 &1 owdy a1 gm 8 fame oft
oA g ...

THE VICE-CHAIRMAN (SHRI BIPIN-

PAL DAS): But | have decided that you
should conclude.
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T "= Bifty ) M
Please complete now. | am calling the next

5 oTemew

speaker.
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AT F 1 %@ @IE A W AU A
wq u7 A% worgdd w1 owrom, ar gaet
st owrom  § ww o faimw o o oA
¥ dor W dwe A E 0 & ww oaww A
qEdr W 9T dA JE § wifs aw
fafgs wagdi W T wE woE, wifE
g fadgs STHEETST FTOTET e @I OE
mz fadgay F=r  fawwr @y 207 dfaal
1 | W AT &1 wgmE T 8, -
T AEA R, 4 F gum q|v § ) wre
1947 & g7 fam fr wifed v worsr
i §, 9% AORIC IAG IAT ., .

Tomwrers (ot fafraw @)
TEETTEAY S, gfAT 1 g7 weEr @ adr
&1 FCATT WY T A wiEe s @ §,
fre =rf @a1 qigz e @ & wg @

THE VICE-CHAIRMAN (SHRI BIPIN- | ¥ @ § %t & fov gome iz frem

PAL DAS): Now, Prof. Swamy.

St qaATemw ; e # afg s 90
FE AGAT 7 g ¥ Wq Avg HOoag
Fgal & & 7@ & . ..

w

S URATCRW . qg W ! Wi aw §
faa o =@, g fan g9 @i a7
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FgAmegy (st fafraa awe) @ w@w
W 7 (Faar amw frar 7

st ramma @ 10 faar fAm o e
A s wag fur &1 9 § foowrsam

Iygweaw (R fafeom am) =T
&z I3 |
st Twaramw: & d% w1 W

as a prosiding officer yuu should not <ay
like this, WTC ¥y 77 7 10 fgme Frar
g gad 12 fase &t & & mpEwm
Let the Secrctary say.

a1 & uz sgn SmW g fag fom afanl
F fadeii ¥ 3% werewr §, v i wwraw
w1 get v s AT Sfgm o fam Aw A
gy HHA 9RO gEET FF 49 39T 2,
@R § W 2, oTF 6 T e
fear 2, 9% a9 %1 S g & ¥ v
o gfge wfs amw 7 w0 # wE
wrgar WA a7 %1, fmw oart ¥ ggd
qET I A wF R, 15,000 FUOY To F
¥ a1 99 § Toed Baw aenle, aur-
AT ML, 9 & FT 9T T, IT T
g7 & frees A7 wfaw 2Wr afyr
w9 feme 57 s gAr o o wE
™ 3T ¥ ARG 4 FUY To AL F IAT
T FT A U9 YT T ATER FAT L
@ Y w9 e
4 ¥ M & 1 ¥ Mg AT TW W
) TT—ARAT H=AT A g9 i ggt
a% w21 ¥ U § v gy w6 49l
anft &% &Y wfgw, a7 TmwEi w9
oy F¢ 3T wifzy ) 9 F oAy oA W)
%% 3¢ FATQ ¥, uw wR a9 I A
& WM # 1,000 §o =T 1,500 §o T
IR &IE AEH G, A FZ 4T g1 AR
TP TUAE &, W TH W ayiTrad g
79 frae ¥7 gATX %o ¥ wny PR W
7 far =3 aw w9 fefa & gad, &
o omifas Wi T 9% )

Additional Emoluments [31 AUGUST 1974] (Compl. Deposit.) Bill, 1974 126

# AT, WTTE ETIT THAT ARZAT § o ZaH
FETETN T g1 rv 2T IEATE 116 Fe AT
ZATX AT q=61 Fram & "ol 9 9 wweer
t—d1 9z ¥t AT ? w4 4@ T G
# ! wwaz gra7 WAm asai w frel #¢
TRr &, WA WAT avEl oF I aw® @ F )
AT AT ¥ d AR wT AT W oo g,
7% & g FrErer &7 W oW1 @ @,
oYt gz A Fey agAr W W g
Tl THET R ATZ

A, A EewT "R A i § AR
TAH A AN TE AW R, IAEY NOETAT AT
== & mwir gAnr fae &0% a@my w o
21 TF AE Al ¥7 A Y e feala
2 v g AR waArr N wefaae § )
ux AW &1 ¥ AfAq 5 a7 g7 far ae v
IR T F, ATend 57y T 2 F
¥z fesrT ¢ T 2 ¢ A wAY O frre gt
T TEY 5, A o swe W A dwy waman
A | IR AT AAF ¥ W ApPrad
fadft g€ & afyard fast g€ &, w7er w2
#r F feqr w7 ?oma qAgEi & 3 w4t
FII AT Fr £ O T AAZE WA A
T A ? AT AZ UE AW AR § AR
AAA-AO ®T KA 20

THE VYICE CHAIRMAN (SHRI BIPIN-
PAall DASY ¢ You have npow taken 1§
minutes,

| AT ;T A1 ST AT S 9
2y mgf 7 s o o o w4 AT
Ft %0 a9 &1 FraF g woyed 3
HT 3@ 37 A Agen &1 awa gt
HTHRT BT TTHAAT UM | W HAT AT BT
WAl F1 0 AHN Wi oagr w15 g
W g4 g, o mamifima ad 8, s
qFAAT WA A& & L WA gwEy 3oAr
gaEdt gwAT ARG, FAE X ArgEan
T WY aTdw # uwET 9@l T
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[siY TrarATCEW)
# wme gra AY¢ weg s @rAE s
w7 gu W gTe § W Iww f fFoam
e w1 fadaw &1 Iv® ¥ A | INET QT
A ¥ fAu 97 @y & 4T F W W
FoOT & WA ¥ AR 97 0T AG
WY A I8 HOHRTCEATIAT 4w | AT
qear &1 faamw gor,  wwAr &1 faar g,
qeer oy famre g, giferer &1 faemar g,
g goETe 41 gifawT, wE ww@re
AT W g w4 g oW W AW
g

A, ¥ wra wTq eifadi & wgAr S
g, wwge W Sl & wEAr 4w g f
X gw @w Anfea g1 AWM WYL W EA
faigs w1 fdy o § fAm o @Y
yAuf® ¥ wufza w¢ W IWF fAw ow@dr
¥ durd % ) wE oo off AR g I
W T #AF g6 wis a8 FeMT AT
® THO9E W AT W gEdt wen W
wT A A U I 4R @ @iy
o W w fagus w1 9 fadw @ €
o TR A SwE S g §57 ¥
SHRI SUBRAMANIAN SWAMY : THIS
Additional Emoluments ...

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS) : | hope you will not compete with
him in regard to time.

SHRI SUBRAMANIAN SWAMY: | will
not seek any more privileges than what the
two Members have done.

SHRI RAJNARAIN: If you request the
Chair, he will accede.

SHRI SUBRAMANIAN SWAMY: This
Bill is indeed one of the worst crimes, in my
opinion, perpetrated against the working class
of this country. When we discussed the
Budget in this House, the Finance Minister
was categorically asked by me whether the
Budget deficit would be Rs. 125 crores as he
said. The Finance Minister also categorically
said that it would be about that. Now, we have
come to
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a situation where even after the new taxes and
new measures, the Budget deficit is going to
be at least Rs. 270 crores. It is in this context
that the Ordinance came; it is in this context
that this Bill to replace the Ordinance has been
placed before the House. Why is it that the
Government picked up 18 million workers of
this country, in the urban sector? What crimes
have they committed? Have their wages gone
up? In this House, the Labour Minister said in
reply to a question that the wages of labour
today, in their competition with the cost of
living index, are 1 per cent lower than they
were 10 years ago. And if you go by the
correct index whereby waging is proper,
whereby labour is given its proper wage, then
the wages of labour today are 15 per cent
below what they were fourteen or fifteen years
ago. Or, it is the Government's position that
while in other countries wages are coming
down and in our country they are not coming
down enough? That also is not correct. In
every country, without exception, in the last 25
years, wages have risen at least by 100 per
cent. And here in India wages have dropped by
15 per cent. Or, is it that wages are becoming a
bigger and bigger fraction of production and
value added and so we must now curb the
share of wages, the amount of money given to
the workers? Here again the facts show that
the share of wages in value added has been
consistently coming down. According to
Reserve Bank statistics, the share of wages in
production and value added has also come
down. The share of wages in value added in
1950-51 was 55 per cent. Today it is 38 per
cent. At the same time, the share of
management, excluding perquisites, has gone
up from 2 per cent to 14 per cent. Here again,
labour cannot be held responsible. Labour goes
on strike for additional wages and this is
bringing down industrial production, can this
be a reason? Again this is not a reason. You
look at the facts. At the most, 10 to 15 per cent
of the man-days lost in industry is due to the
workers going on strike for higher wages. So,
that again is not true. | have read the Prime
Minister's sneech in Bangalore. [ do not know
whether she wrote it herself
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or somebody wrote it for her—more likely
somebody wrote it for her. She talked about
wages and productivity An impression is
being created that somehow the productivity
of the workers is not going up, but wages are
going up much faster. 1 may say that the
productivity of the workers has gone up since
1950 consistently at an annual average rate of
3 per cent, but wages have not gone up
correspondingly. If we pay the workers
according to their productivity increase, then
they are due for a minimum increase of 70 per
cent in wages just to compensate them for the
increase in productivity. At the same time,
surprisingly or not so surprisingly when you
look deeper, the productivity of capital has
gone down by 6 per cent per year, and excess
capacity is growing and there s
unemployment among the labour force. | can
understand a country where there is excess
capacity but they have not enough people to
run the industries. For example, in Uganda,
we are told, there are lots and lots of factories,
but there are not people to run them, some
Indian people were running them but they
have been kicked out. Or, | can understand a
situation as in Indonesia where there are lots
and lots unemployed labour force, but there is
no industrial capacity. India is the only
country in the world which has both
unutilised capacity —on a three-shift basis, at
least 80 per cent—and 4-1/2 crores of
unemployed workers, 20 per cent of your
labour force. So here again this cannot be held
as a reason against the workers. Or, it is per-
haps that the other sections have not improved
as fast as the organised sector ? That again is
not true. The Pay Commission itself says that
the maximum-minimum income ratio in the
organised sector was 1 : 5 in 1950 but it was 1
118 in 1970. So, why is it that they picked on
labour ? Why is labour held responsible for
the present situation ? | know they picked on
labour because it is a convenient scapegoat
for them for every economic failure. I am
sorry the present Finance Minister has not
lived up to the reputation which he built for
himself in

the Home Ministry.
RSS/T4—5

Perhaps, | am told, 42

he is due for a transfer. That will be a very
good thing because in this Ministry
consistently since he came to hold this office,
things have got worse and worse. 1 do not
know if they can find somebody else in the
party, within the structural constraints they
are operating, to put things right. It does not
seem so. Obviously, therefore, some excuse
has to be advanced; so, put the blame on
labour.

In this House the Railway Minister had
said that the bonus demand of the railway
workers, if conceded, would cost Rs. 450
crores. The factual situation is, it would cost
only Rs. 40 crores. The total wage bill of the
workers in the Railways is Rs. 480 crores and
one month's salary comes to Rs. 40 crores.
Now, even if we accept the wild estimate of
the Railway Minister, they have ended up by
spending Rs. 600 crores—it cost the Indian
economy Rs. 600 crores—so that they could
deny the railway workers the right to get Rs.
450 crores. Even if you had given them Rs.
450 crores—you do not have to give Rs. 450
crores ; you have to give only Rs. 40
crores—they would have been working with
a great deal of enthusiasm and production
would have gone up, and you would have
saved at least Rs. 150 crores which we have
now lost for ever because of the policy of the
Government. Today, it appeared in the
newspapers that the present privileges that
the Air India Pilots are enjoying amount to
Rs. 75 lakhs. The Government must take
them away and in order to take them away,
they are willing to forego 5 crores of rupees
which will be a loss for ever to the economy
because these 5 crores of rupees could have
been invested. (Time bell rings) | must say
that this is indeed a very sad day that we have
passed such an infamous, dark, dirty and
mean-minded Bill. | am really very sorry on
behalf of the working class.

SHRI NIREN GHOSH : Sir, this is the
blackest measure ever going to be passed

I hy parliament since Independence. This
| is being passed by a Government which
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are a minority in the people, though in the
Parliament they may be in majority. This is a
Bill passed on utter falsehood in order to
befool the world that it will fight inflation.
No. It will increase inflation. It will not
deflate. It will inflate.

I will now give some of the figures and ask
the Vice-Chairman to bear with me a bit
because | have not spoken in the first reading.
The share of the salaries and wages in the
gross value of industrial production in the
manufacturing sector was only 14 per cent in
1970. The position has not changed since
then. According to the annual survey of the
industries, salaries as percentage of value
added by manufacture declined from 55.8 per
cent in 1961 to 53.3 per cent in 1969.
According to the National Labour
Commission, per capita productivity of
workers increased by 63 per cent between
1952 and 1964. The real wages remained
static during the same period and afterwards
the index of real earnings fell from 103 to 99
in 1971. On the other hand, fantastic
surpluses have accumulated with the large
monopoly houses. For example, the 1.C.1, had
3 crores of rupees in 1970, Rs. 2.50 crores in
1971 and Rs. 7.50 crores in 1972. The profits
of Shaw Wallace companies increased by
more than 90 per cent in 1973 compared to
1972. During the period from July 2, 1973 to
July 12, 1974, the wholesale prices of cereals
increased by 42 per cent, the price of wheat
by 65 per cent and the retail price of all the
commodities by 100 per cent. The Govern-
ment does not give any guarantee that the
impounding—of course, it means cut—will
lead to automatic containment of inflation. In
fact, the price rise is taking place everyday.
Inflation is taking place everyday in spite of
this ordinance. As it is, the real earnings of
the working class have fallen by 4 per cent
from 103 to 99, as | said earlier. This is the
position. Monthly wages of cotton textile
workers have gone up by 6 per cent from Rs.
283/- to Rs. 300/- whereas the index for
Bombay
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has gone up by 20 per cent. The All-India
Consumer Price Index has reached 294
points in 1972 showing a rise of 50 per cent
over the index two years ago.

Money supply in 1972 increased by 17
per cent, that of wholesale price by 13 per
cent; in 1973 money supply rise by 14 per
cent, but wholesale price by 24 per cent i.e.
price rise does not depend on volume of
money supply. The whole basis of the Bill is,
therefore, wrong.

The Economical and Political Weekly of
Bombay has observed. The Government
apparently felt that it would not be able to
sell this obnoxious Ordinance which
amounts to a partial wage freeze to Gov-
ernment employees as well as the organised
working class in the public sector and pri-
vate sector without taking some measures
seemingly directed against the richer sec-
tions ; hence the temporary Restriction on
Dividends Ordinance.

| have given some figures. This theory of
wages chasing prices is absolutely bunkum.
This is a theory started by the Gov-I ernment
deliberately. Whatever price rise is there is as
a result of inflation. It is following inflation.
It is rot due to wages that prices have gone
up. 1 have proved it to the hilt. Now the
victims of inflation are further victimised so
that nothing remains to them.

Perhaps Government think that they are
witnessing the twilight of the working class
movement after the Railway strike. Well, it
might well be that we are living in the
twilight of Indira Raj i.e. directly opposite
thing might be true as well. Let them ponder
over it. How did this Bill come about ? Does
Mr. Chavan know about ! it ? Does Mr.
Jagjivan Ram know about j it ? Does the
Home Minister know about it ? None. Behind
their back, the Cabinet Secretariat and the
Prime Minister had something to do. After
Indira Gandhi's meeting with Kissinger in
Tehran, the green signal against the working
class was given. The green signal was to
crush the Railway strike. You could have
given them
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Rs. 150 crores. But you lost Rs. 2,000 crores.
The understanding was that let loans flow and
let foreign private investment flow. And this
Bill is U. S. Indira product in order to crush
the working class. It is a hybrid product. That
is what we have come to. They do not know it.
Now there is only one person in the
Government i.e. Shrimati Indira Gandhi. All
others are show pieces. You are a show piece.
Jagjivan Ram is another show piece. All
others are show pieces. Nobody counts in the
Government. This is one-person Government.
She, directly with the help of the Cabinet
Secretariat, gives one explanation today ;
another explanation at some other time,
modifies the Ordinance on another day. All
these things he does not know even. Yet, he is
supposed to belong to the Congress High
Command Mr. Chavan is supposed to belong
to the Political Affairs Committee. A wonder-
ful lot. Wonderful Government you are
running. Now, this Ordinance has been
promulgated. Even at this stage, the final
stamp of approval is taken illegally because
you do not represent the majority of the
people. The minority is seeking to crush the
entire Indian people. The passing of this
measure is not done in a democratic way. This
is not a democratic procedure at all. Do you
think that the people will tolerate it ? All these
measures are to stop inflation. I will echo the
voice of Shri Bhupesh Gupta.

Smt. Maragatham Chandrasekhar one of
the General Secretaries of the Congress, in-
troduced a blackmarketeer to the Food &
Agriculture Minister Shri Fakhruddin Ali
Ahmad, now President of India. So the
President should not give assent to this Bill.
But has he the moral courage ? But | know
that he is only a rubber stamp. | know that he
is only a rubber stamp and he will act as such.
I tell him that this President is a rubber stamp.

SHRI OM MEHTA : Sir, he should not
speak about the President like this.

AN HON. MEMBER: Sir, he should not
have spoken like this.

SHRI NIREN GHOSH: What you should
rot have done and what you should do—these
have been made abundantly clear to the whole
world. Now, what about the working class
and what about the people? The entire
working people have been attacked. There
will be a struggle, defensive and offensive,
constitutional and unconstitutional, legal—
you may call it legal; but in our view it is
illegal—and this will continue. You have lost
about two thousand crores due to the railway
strike and you have brought the economy to
shambles. It might well be that you will lose
another two thousand crores. Well, the US is
giving you a long rope and perhaps, these
Bills, these black Bills, that you are passing
form the long rope that is being given to you
to hang yourselves with. We will watch how
you hang yourself and we will watch and the
people will watch. The people and the
working class will give you a helping hand
and will give you a longer rope to hang your-
selves with. There is no doubt about that at
all.

Now, there will tie a fight against the taxes,
against the indirect taxes, against the new
railway imposts on the common people
through the new Budget, the new Income-tax
and so on. Food riots will take place in the
country. Already there are deaths and
starvation deaths are being reported. There
will be struggles for land. Sir, there is rampant
corruption. This Bill can only be cleared by
that person whose daughter-in-law and whose
son, Rajiv, have built a 5-star hotel in Italy
with the help of the black money of the Prime
Minister. 1 accuse, | accuse her. In the name
of Sonia it has been done. Only such a person
can clear such a Bill.

THE VICE-CHAIRMAN (SHRI
BIPINPAL DAS): Please wind up now.

SHRI NIREN GHOSH: These diverse
struggles will converge together and form the
onrushing current that will swept away
stinking debris that is called the Government.
Let the curse of the entire people of India be
upon this Government, this
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anti-Indian, reactionary, extremely reac-
tionary, right reactionary, Government. Let
the curses of the people be upon this
Government.

SHRI N. G. GORAY (Mabharashtra): Sir, it
seems that the battle is launched from now on
and the fate of this Bill will not be decided in
this House, but will be decided outside ...

SHRI NIREN GHOSH: Yes. That is why |
have not moved my amendments. Let me tell
you, | will move my amendments in the
fields and the factories.

SHRI N. G. GORAY: Sir, | have been
patiently listening to this debate and | had
expected that from the Government side at
least one or two Members will get up and
really give a good defence for this Bill. But |
was very much disappointed. The only good
speech that came was from Mr. Manubhai
Shah. But | would like to point out that the
major thrust of his speech was in favour of
more and more agricultural production. Even
his elo-quance was not adequate to convince
us as to why this particular Bill had been sub-
mitted for the consideration of this House. Sir,
my friend, Mr. Rajnarain, tried to compare the
present Government with Mohamad Tughlak.
Then he said that it was like an ostrich. But |
won't subscribe to that view, because
Mohammad Tughlak was a mad man. This
Government is certainly not mad. Ostrich is
known for its blind policy of not seeing what
is ahead. 'l do not think this Government is
blind. This particular policy has been adopted
with a certain deliberate objective, and we
have been told, Sir, that this is part of a
package programme to fight inflation. This is
exactly what we are trying to understand :
Where does the workers and their emoluments
come in ? Are they the cause of inflation ? Or
are they the victims of inflation ? | heard, Sir,
that the Government themselves admit that
workers are not the cause of it. If you admit
that they are not the causo they are the
victims, why is it that you try to penalize the
workers? Why is it that you are trying to cut
their wages ?  Why
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is it that you are trying to mop up something
from their hard-earned earnings? Nobody has
given me a satisfactory explanation ...

SHRI RAIJNARAIN : Out of madness . . .

SHRI N. G. GORAY: | thought that
perhaps the Government has, because of the
developing and enveloping crisis, lost its
bearings. It has tried to fight everybody. It is
seeing devils and monsters on every side ...

SHRI RAIJNARAIN : That is madness ...

SHRI N. G. GORAY: Where the monsters
are, they do not locate them. If they locate
them, they do not deal with them. They are
trying to catch these imaginary monsters who,
in their opinion, are adding to the inflation.

While I was listening to this debate, when |
tried to understand the arguments, | was
reminded of two world famous characters in a
world famous noval written by Ceravantes
about Don Quixote and his friend, Sancho
Panzu. They were good people. Honourable
people. People with high objectives. They
wanted to rid this world of monsters and
devils and bad elements. And, therefore, in
their enthusiasm, they tilted at the windmill.
This is what this Government is doing. That
has amused me. The whole Cabinet knows
fully well that it is black money, it is the
smugglers, it is the profiteers, it is the hoar-
ders, who have brought about a complete
collapse of our economy. Sir, the Finance
Minister is on record as having said that it is
the parallel economy that is ruining this
country. Sir, two or three days back the Home
Minister of Maharashtra said in the State
Assembly that when they asked the Central
Government for powers to check the activities
of smugglers the Central Government do not
give them enough powers. That is his
statement as reported in the Press. You know
the western coast of Maharashtra is a
wonderful land for smugglers ; it is a paradise
for them. So is the Gujarat coast. You must be
reading that raids are being carried out and
crores of rupees are being unearthed.
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Therefore, | would like to plead with this
Government—1 do not want to curse you, |
do not want to abuse you, but | want to plead
with you—why is it that you are hitting an
element which is the most important element
in the whole of our industrial sector, namely,
the workers ? What will you gain by hitting
them ? What will you gain by making it
impossible for them to live in an honourable
way ? What will you gain by compelling
them to take a position of confrontation 7
We are now discussing and passing this Bill.
Only two days back, almost all the Central
Tiade Unions came here, excepting those
belonging to the INTUC and AITUC, and
decided to take up this challenge. Is it this
situation that you are working for ? If you
are going to gain about 450 crores of rupees
by these measures, | am sure that if
throughout India a chain of strikes, conflicts
and confrontations comes up, then you will
be losing thousands of crores of rupees. The
whole economy will be crippled and it will
be a sorry state of affairs.

SHRI BHUPESH GUPTA: They will be
able to suppress them with the D.I.R. and
MISA.

SHRI N. G. GORAY : | do not know. I do
not think they have got such dreams. | do not
think that this is their plan. They might have
suppressed the railway strike. But they
cannot suppress the entire trade union
movement in this country. It is not possible.
Therefore, |1 would like to know that wlien
the whole economy has come to a standstill
and stagnation with not more than 1 per cent
of the growth rate per annum, what are you
going to gain by this measure ? If you had
left the workers alone and if you had
approached them and told them that this was
the state of the economy and unless all of us
put our shoulders to the wheel, we could not
rescue the economy, it would have been
different. But instead of taking this approach,
accepting this policy of persuation, con-
ciliation and striking a brotherly and fraternal
attitude, you are saying, "All right,

we know that you are hard hit, but we want
to hit you harder." This, is something that |
am not able to understand.

Sir, 1 had hoped that those progressives in
the Congress who follow the Marxist
ideology in the Congress and those who have
entered the Congress to change it from within
would raise their voice. There are quite a few
such people in the Congress because almost
all the parties of the left have lost to the
Congress. The voices of those who went and
joined the Congress in order to attack it from
inside instead of attacking it from outside
seem to have been muted voluntarily or
because of compulsion. But 1 must tell you
that those of my friends who are still radicals
and who believe in progressive ideologies,
are committing a sin by keeping quiet. There
is a time when people must assert themselves,
no mattei which party lhey belong to. This
was a time when they should have got up and
said that this was a wrong policy and a
counter-productive policy. This is a self-
defeating and self-stultifying policy. Instead
of saying that, they are keeping quiet and
they seem to be very happy that they were
going to pass this Bill in spite of the oppo-
sition. You will pass this Bill. But, at what
cost ? |1 want Mr. Chavan to count the cost.
He is a very cautious man. | know that. But 1
do not know what has happened to his
caution. He has always been cautious. | know
th;:t because he has dealt with us in
Maharashtra. He has tried to understand the
other man's point of view. He is not a man of
conflict. He is a man of peace. But what has
happened to him ? [ do not want to say any
harsh words because they will not bring any
dividends. But again and again, | will try to
tell you that if you just look at it, the best
remedy to meet the situation was to look
towards production. There are any number of
sectors that | can point out where we are
losing production in thousands and millions
of tonnes because our factories and our plants
are not working. Sir, 1 will just tell you, for
instance, about electricity. Because our
thermal stations are not properly maintained,
because they are not running to capacity, wc
are losing thousands of tonnes of
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? Is it because there is no skill in the country
? There is enough skill in the country. The
Tatas are producing twice as much electricity
per installed kilowatt hour of what wc are
producing in our public sector undertakings.
Why can't it be done ? The shortfall in
electricity affects production all along the
line. And the shortfall is there in fertilizers, it
is there in coal production, it is there in paper,
it is there in cloth, it is there in yarn. Aand
everything is going down. Why don't you
approach them, why don't you ask the officers
and technocrats to see that this production of
power will be maintained ? If you do that,
then you will find that there is no need to
nibble at the little income that the workers are
getting every year, every month, and every
week. But you are approaching the whole
thing from the wrong end. You are not trying
to optimise production. Because the
production is less and it is not to its capacity,
you find that there is a shortfall. Because of
the shortfall in production, prices rise and to
check the prices, instead of increasing the
production you are hittiny the workers who
are working in the factories.

Then, Sir, we come to the smugglers. This
is not what the opposition papers are saying
but everyday you will find that this thing is
appearing in the press. 1 have got a copy of
the Hindustan Standard of Thursday, the 29th
August, 1974. It says, "Black money blooms

That is about Calcutta. The skyline of
Calcutta is changing. You are investing
crores of rupees. But who are owning the big
flats, the big skyscrapers ? It is the
blackmarketeers. So, Mr. Chavan,' it is there
that you must hit. These are the monsters
who are making it impossible for us. It is
they who are cornering sugar, it is they who
are cornering cloth and everything. You say
that this measure is for checking inflation.
While you are talking of checking inflation,
right in Delhi, sugar is being sold at Rs. 6 per
kilo. And the grocer tells us to buy ten kilos.
When we ask, why, he says that after a week
or two, it will be Rs. 10 per kilo. They

Additional Emoluments [RAJYA SABHA] (Compl. Deposit i) Bill, 1974 140

openly tell us this. If | were to say, if the
Opposition were to say, "Why is it that you
are leaving 30 per cent of sugar output for the
open market, you bring that entire production
under levy, give us a ration and do not allow
anybody to sell in the open market,” we can
live without sugar, we can live with a little
sugar. Countries have done it—in England for
five years, not for one year but for five years,
people were going on with a spoonful of
sugar per day. Let us do that sacrifice. You
make an appeal to the entire country. And |
am quite sure everybody —because they are
patriots—would respond lo it. But you
deliberately allow 30 per cent of sugar to
remain in the open market with the result that
it is sold at Rs. 6 per kilo. This is where the
black money is accumulated. Those six
rupees are not going to be accounted for. So.
there are innumerable ways of dealing with
inflation provided you want to do it. If you
want to hit the common man, then I tell you,
Mr. Chavan—1 think it is not deliberately
but unwittingly, perhaps—you are creating a
situation of crisis in ¢ this country. That crisis
is already there. Let not that crisis develop
into a catastrophe. That is what | want to say.
You can yet save the situation. Even if the
Bill is passed, you can say that it is kept in
abeyance. You can do that. But for God's
sake, don't throw a challenge to the working
class. | do not know whether your triumph
over the railway workers has made everyone
of you swollen-headed. You think that you
put down the railway workers, so you can put
down every worker who tries to raise
against your policies.

But. do not do that. If the entire working
class decides to confront you, | do not know
whether they will succeed or not. But, 1 am
quite sure that they will completely paralyse
the whole economy of the country and this
will be a penny wise and pound foolish
policy. For God's sake do not follow this
policy. That is all that  want to say.

HRI BHUPESH GUPTA: Sir, in protest
against this measure we all walk out.
(Interruptions).
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SHRI N. G. GORAY: Sir, | would like to
listen to Mr. Chavan, but I will first go out.

SHRI Y. B. CHAVAN: You do not want
to isolate others.

(At this stage some lion. Members left the
Chamber)

SHRI Y. B. CHAVAN: Mr. Vice-
Chairman. Sir, this House has considered (his
Bill for more than, | think, 7-8 hours. They
have gone into the details of all the clauses
and moved many amendments and now,
again, on the third reading, we have gone into
some problems that were examined at the
time of the first reading.

Sir. one point which the hon. opposition
Members tried to emphasise—I think there
seems to be some sort of a wrong impression
in their mind and they are working under
some sort of an obsession, if | may say so, |
do not like to use strong words, but there is
some sort of an obsession— lhat this is
something which is meant to be an operation
against the working class. Sir. 1 would like to
emphasise humbly with all the humility at my
command and to repeat the same thing that |
have said in reply to my speech to the first
reading, that this is not an attempt at wage
freeze or wage cut. 1 have heard hon. Member
Shri Goray also just now and | am really
surprised as to how it can be called a wage cut
or a wage freeze. Sir, the basic point about
wage freeze comes up when one starts
thinking that all wage negotiations are
stopped. We

have not even indirectly tried to indicate
anything in that direction. On the contrary,
we have said that they are certainly and
completely free to carry on their wage
negotiations.

The formula on which the increase in the
dearness allowance is accepted for the
Government employees as a result of the
recommendations of the Pay Commission has
been protected. As far as the agreements of
other employer-employees are concerned,
they are also protected. What exactly has been
done is that in case of the additionality of the
wages and in case of the additionality of the
dearness allowance, which would be
sanctioned after a certain appointed date,
those will be put into an account as the saving
of the workers. This is not a wage freeze.
Certainly, there is an element of compulsion
for saving the money which will be returned
to them after some time with an increased rate
of interest. Can this be called a wage freeze or
a wage cut ? We have never said that, this is
because inflation is the result of anything that
the workers have done. We have never said
that. On the contrary, we have said and
repeatedly said that this is because a certain
situation has arisen in the economy whereby
there is a shortage of wage goods and when
there is a shortage of wage goods and when
there is a pressure on demand, naturally the
people who suifer most are the people
belonging to lower income groups, that is, the
working class. That is why | said the working
class is the first victim of this inflationary
pressure. Now, if they are to be protected, the
only way to protect them is to stabilise the
prices or to see that the rate of increase of the
rate of inflation is controlled, at least, to some
extent. This is exactly what we want to
achieve.

If this is to be achieved, then, Sir, as far as
| see—I expected this from an economist like
Prof. Swamy—this has to be done and this
can be done by certain efforts, certain steps
that we have taken on the side of money
supply. It is not only the working class we are
tiying to appeal to and asking
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them to save money on this account. ~ We
are asking the income tax payers also. We
will be considering another Bill immediately
after this Bill is passed. ~ We have taken
certain steps in the field of dividends also.
Sir, we have also taken steps in resource
raising.  There we are also trying to raise
the prices of some rare commaodities which
are a cause for black-marketing—as the
hon. Member has said, some sort of a
windfall income to many classes—and we
are trying to share with them.  So, every-
time the question is brought  about black
money and smuggling  and what we :
doing about it. | am prepared to discuss it.
I wish | had more time to go into thes? things
and you have got patience to listen to all
those details. ~ But | have repeatedly said
this thing, that if at all we have to deal with
the question  of smuggling and black
money—as | have said we have a Parallel
economy—it is a very well spread-out affair,
a very deep-rooted affair.  If we have to
deal with this problem we will have to deal
with it at every level of the economic activ
ty—at the production level, at the
distribution level and so on. For that
matter, we have said whatever steps we are
taking—administrative steps and legislative
steps. The only thing we have not agreed to
is their demand for demonetisation. | do
not want to go inta the question of de-
monetisation every now and then and repeat
the same thing; it is a separate question. |
will have to deal with other problems.

As far as the question of cteating a le*r
in the minds of those people who are taking
advantage of these, administrative sjeps are
being taken : The series of raids that we are
organising in the different important cities
are also giving resui's As far as smuggling
activity is concerned as the hon. Member
Shri Goray himself has said, practically in
all the important coastal cities iteps are
being taken. He mentioned about a
statement made by the Home Minister of
Bombay. | have not seen that statement sut
I would like to tell him that there is 10
question of giving any additional powers ts
such. As a matter of fact, | had dis-
;ussions—very detailed discussions—with
the
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Chief Minister and Mr. Sharat Pawar. What
they wanted was that there should be some sort
of an organised co-operation between the State
machinery and the Central machinery. | have
accepted this in principle but it cannot be done
only in the case of one State; this organisation
will have to be done in the case of all the
coastal States and, for that matter, | will have
to prepare a scheme. | have told him that | will
have to prepare a scheme and get it sanctioned
by the Cabinet; | just cannot act off the cuff or
act as a Minister individually. We are
examining this matter. Even today, as far as the
law is concerned, they have got all the powers
to act. It is not as if we have to give some more
powers to them. Even they were acting years
before; the State Police themselves organised
certain raids in helping the Central authorities;
they can do it even now. But they wanted seme
sort cf additional co-operation so that they can
do it in a planned manner and that is a very
understandable proposition on which we are
working—-as to how we can iuiple-ment that.
So, Sir. these efforts are being made.

Now the question is, whether we want any
confrontation with the workers. None at all!
We do not want a confrontation with the
working class; it is not our intention. But if
other people are finding an opportunity to
organise a confrontation, well 1 would say that
will be a bad for India. Is this the way of
fighting inflation?—Only because they are in a
position, in an organised way, to paralyse the
economy. If they say they certainly would like
to do it and ask "What will Government do?",
to say what Government will do, I think, will
be to bring some sort of wishful thinking in the
matter. | only wish, if one has at all to do
wishful thinking, the leaders of the working
class will not tend themselves to go in that
direction.

This is all that | can say. Certainly we are
also people working in the working class.
Naturally it is not enough to pais a legislation;
I quite see that point. It will be our duty to go
round and tell the working class and explain
to them what exactly is being done for them.
This is not a wage
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fight against the working class. We want the | was a graphic chart in the Indian
co-operation of the working class in this | Express...

important matter. We will tell them of the
other steps that we are taking; we will
continue to do that. It is not our intention to
fight the working class; we want the co-
operation of the working class. This is all that
I want to say at this stage.

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): The question is—

That the Bill be passed.

The questions were proposed.

I. STATUTORY RESOLUTION
SEEKINGISAPPROVAL OF
COMPULSORYDEPOSIT SCHEME
(INCOME-TAXPAYERS) ORDINANCE,
1974,(NO. 10 OF 1974)

Il. THE COMPULSORY
DEPOSITSCHEME (INCOME-TAX
PAYERS)BILL, 1974

SHRI SUBRAMANIAN SWAMY (Ultar
Pradesh): Sir, | move—

"That this House disapproves the Com-
pulsory Deposit Scheme (Income-tax
Payers) Ordinance, 1974 (No. 10 of 1974),
promulgated by the President on the 17th
luly, 1974."

Sir, this House has already discussed
piecemeal two Ordinances and the Finance
Bill and in each case the Finance Minister
told the House that we should not look at the
matter in isolation, that we should look at the
whole picture and the object of al! these Bills
and Ordinances is primarily tc control
inflation. | think it has now become quite
clear that the Government is not primarily
interested in controlling inflation so much as
to create a feeling that they are trying to do
something about it. | disapprove of this
Ordinance and I would like this House to vote
for disapproval on three grounds. Firstly, (he
Ordinance is ill-conceived. Secondly, its
consequences are disastrous. If the objective
was to

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): Order please.

SHRI SUBRAMANIAN SWAMY: If
Members are not in a mood we can have it
tomorrow.

AN HON. MEMBER: Tomorrow is
Sunday.

SHRI SUBRAMANIAN SWAMY: We
can have it the day after. There is no need to
rush through.

SHRI KALYAN ROY (West Bengal): Sir,
| entirely agree with Mr. Swamy; we can take
it up on Monday.

THE MINISTER OF STATE IN THF
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): | am sure-
Mr. Kalyan Roy knows that even if we have
to sit late we have to pass this Bill today.

DR. K. MATHEW KURIAN (Kerala): Let
the Ordinance lapse; what is the harm?

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): You continue, Mr. Swamy.

SHRI SUBRAMANIAN SWAMY: Now,
Sir, the question is, does this Ordinance or
this set of Ordinances actually control prices?
Those of you who have read newspapers must
have seen that two days back the Indian
Express gave a graphic chart about how the
prices have actually begun to accelerate
compared to the period prior to the
Ordinances. Further what is more distressing
about these Ordinances is the i*ct that the
motivation is political. Why was this two-
year period chosen? It is very peculiar. As
Mr. Dwijendralal Senguota pointed out, the
end of this period coincides more or less with
the beginning of the elec-tion time. At that
time a vast amount of



